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INTRODUCTION 

I, the Chairman of Estimates Committee having been authorised by 
1he Committee to submit the Report on their behalf. present this Thirty-
second Report on the Ministry of Urban Development-Housing for Land-
less Rural a~ r  

2. The Estimates Committee (1985-86) took the evidence of the re-
preseptatives of  the Ministry of yrban Development on 23rd and 24th 
December, 1985 and the Ministry of Agriculture (Department of Rural 
Development) on 24th December, 1985. The·Committee wish to express 
their thanks to the Secretary, Ministty of Urban Development and ~
tary, Department of Rural Development and the officers of the aforesaid 
Ministries for placing before them the material and information which they 
·desired in C<f1nection with the examination of· the subject and giving evid-
ence before the Committee. 

3. The Committee also wish to express their thanks to Shri B. C. 
Chattopadhyay of I.I.T. Kharagpur, who furnished memorandum on the 
subject to the Committee. 

4. The Report was considered and adopted by the Committee on 
17 April. 1986. 

5. For facility of reference, the recommendations/observations of the 
Committee have been printed in thick type in the body of the Report Bfld 
have also been reproduced in a consoUdated form in Appendix to the 
Report. 

NEW DELm; 

April 21, 1986 

Yaislrllkha 1. 1908 (S) 

(v) 

CHINTAMANI PANIGRAHI 

CIrIIlnni" 
EstlmQte, Committee 



: . CHAPTER ·1 

INTRODUCTION 

~  aeneslf 

'. 1·"" 

1 . 1 Shelter is' one of the. basic necessities of life, next in importance 
only to food apd clothing and deserves to be given. appropriate priority in 
planned development. ·In India, particularly in rural areas. millions have 
been living Without a shelter on their head. The Landless rural labour 
in the country is the worst affected lot. They deserve foremost attention 
while solving this alarm¥tg problem. . 

1.2 Social housing schemes, in India, commenced in an organised way 
with the onset of the planning era. The initial set of schemes included in 
the First Five Year Plan were (i) the subsidised industrial houlI;pg; (ii) coal 
and mica miners housing; and (iii) low-income group housing scheme which 
was initiated in 1954. However, at that time no scheme was visualised 
for the rural areas. The Village Housing Scheme asa Plan Scheme was 
first started during the Second Five Year Plan wherein village housiltg 
was viewed as part of a large programme of rural reconstruction. The 
Village Housing touched only a fringe of the problem during' the Third 
Five Year Plan. During the last two years of the Fourth Plan, whereby 
a ,'crash' programme for providing house-sites to the agricultural landless 
labourers was initiated; but the scheme moved in a tardy, fashiop. 

1.3 The Estimates Committee (1967-68) in ·their 3rd Report on Rural 
Housing had observed as follows :-

"The Committee are unhappy to observe that there has practically 
been no progress in providing house sites for landless agricul-
tural workers in the villages although this scheme was introduc-
ed about 5 years ago in 1962. It is regretable that non of 
the States and tJ,tion Territories have taken up the scheme 
seriously. While no action has been taken to introduce'the 
scheme by the majority of the States, the progress in the four 
States which are implementbig the scheme, is far from satis-
factory. The Committee are distressed at the apathy of the 
State GovQl'DlDcnts in this vital matter. It is weD blown that 
the JiviDg condition of the lapdlesS agricultural workers in the 
villages is deplorable and can only be improved by constant, 
~ o  and sympathetic endeavours by Govemment and 
the viJ1aae comm~ iti  The Committee urge that earnest 
eftorts should be made by GovelJlDlent to tackle this problem 
OIl a priority basis as a social  measure of vital importance to 
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the village community. They suggest that this pogramme 
should be made into a separate scheme. The Committee bope 
that c ~ ar  action will be taken by Government in this 
reprd and that iIIt P.... in tbe im m ta~  of -tbe 
scheme would be closely watched by means of periodical 
progress reports." . 

1.4 However, the timat ~ Committee (1967-68) in their Fifty-8evepth 
Report on Action Taken by Government on the recommC)ndations contained 
in the 3rd RepOrt of the Committee did not purstJe the above reoommenda-
,tion further, u the Government had accepted the suggestiqn of the Com-
mittee to make earnest efforts to tackle the problem on a priority basis as 
a social measure of vital importance and to watch the progress of imple-
mentation carefully. 

1.S The Estimates Committee (1972-73) had also in their Thirty-Sevcnth 
Report emphasised this problem as under :-

·'The Committee are distressed to pOle that aIdlouP 83 per cent 
of ladia's population 'live in villaps and about 73 per cent of rural 
, population reside in unllltUlaotory ~  slnlCtu:tca, the prob-
lem of rural bouslnghas not received cloee att i ti ~ the Gov-
ernJDCDl. The Committee note dlat akhwsh the llbertage of 
houses in rUlill areas has been estill18UKt to be :8l9ai1t .tB.6,million 
uoits, ooJy BO,1 J 1 houses' under file Vii. lilDl8ttna Projects 
Scheme have been sanctioned since 1957 and :oaIy 5G,525 houses 
i.e. about 2.000 hOtiCS ~r .year ee aD a .... lIM been COftS-
tructed. The Committee regret to note that althoup tbD Eatimates 
Committee (1967-68) ~  drawn attention to the UD,I&tisfactory 
performance of he Village Housing Schemes during the Three Five 
Year Plans and the apathy of the State Governments towards' the 
scheme, the position has not ShOWD any improvement and even the 
representative of the Government of India have admitted t ~t in 
the matter of. rural housing, the States had not paid that much 
attention that was needed and the funds were being diverted for 
other purposes." 

1.6 In their a<:t.lon takeD. reply the OovornlHBt have stated :-

"Alltbe social bousing b m ~ (iftcluding ViHaae Houmg Pro-
jects Scheme) introduced by this Ministry from time to time, are 
being admin_red and implemented "y the Slate Governments and 
Union Territory AdmiJristratiofts. They hive to provide adequate 
funds for rural lteBsinl out (jf their own reSources, ,including the 
Catra. hIock assistance. The i comm at~ of the Committee 
ha'Ve, therefore, been _ought to the notice of State Oovemments for 
necessary action." ' 
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1: 7 With a "iew to ameliorate the lot ,,?f lhe, rur,al poQr .. I'bane for 
.' a otm~t of house, sites td rural landless workers, free of cost. wu initiated 
iIt October, 1971 in the Ceritral Sector. The scl1eme was thereafter 
t a~r  to t~ ~t  Sector w.e.f. 1st April, 1974 and was included in 
the Minimum Needs Programme. OriginaUy the scheme was initillted to 
benefit landless rutal workers who did not own any land whatsoever, 
agricultura1 or otherwise. In June, 1974 the scheme was extended to 
<'over rural artisans too. Furthermore, pro\ision of construction Iluistance 
to those 'rural landless ami i ~ who were provided witb house aitet was 
made. hwas made a part of the 2i) Point Pros,ramme in July, 1915. 

To ofter a fillip Co the scheme. the Rural Hou" i ~tr c-

1i08 Assistance SCheme UDder the :&;Jinimllm Needs PJro •• me ... been 
made a part of tbe new 20-Point ~ Protnmr.ae ia 1982. Points 
No.9 and 10 of the Programme refer t~ -

Point No. 9.-Allotment of house-site to rural ami ~ w}to are with-
out them and expanded prQ8l'ammes for constxuction 
assistance to them. 

p,lint 'No.tO.-Improve ,the environment of sku!!!, implement pro-
Jl'BlDmeS of house bailttiag ffJf eeonOntically weaker 
seotions· alld take IM8l11res to arrest unwll1ried increase 
itt land pfiees. 

The erstwhile Ministry of Works 8£ Housing (now Ministry of Urban 
Development) were made responsible for monitoring the progress of pro-
grammes relating., dtis abow points. This it DOW b ~  done by Ministry 
of Urban Deve1opment. 

1.8 The objectve of this scheme is to provide dcweloped sites ill dus-
ters to the landless labourers in. rural areas, free of cost, where they can 
construct houses with their own effort. Tbe scheme also ~i aa  pro-
vision of mfrastruoture facilities like access roads, JIlaiooary ddn1ciIllWflter 
wens etc. ' 

1.9 Aaked, whether any survey of rural housing needs of the landless 
had been colKlucted before fomulatioll of the ~ m  duriog the Second 
FrYe y., PJan to determine the lllapitude of the. rural housing pt'(Iblem at 
1bal tilDe, t.1ae Secretary of the Ministry of Urban DevelopmeBt .tated 
eluring evideace :-

"This scbeme was started on a modest 9Cale as an overaU housing 
scheme cka:iIIJ tbe Second' Fnre Ye .. Plan ...... at that time this 
was the ~ C t  a concept on a limited basis linked ... ., with the 
Community Development Scheme. So, no detailed survey was 

r~ o at that ~ ~  
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. .t.!,O TIle COBIIIIlttee DOte that· I1Iral lIoIISina selle... ia ladia. "'. 
not iadadecl as a separate item as a Plan selle ... ill .... First Five y .... Plan 
bat raraI boasi.... as a part 01 tlte Commllllity Det'elopmeat Pr ........ e,. 
did neeive 80IIIe attention dariag tlte First PI.. period. ne COIIIlDittee 
regret to DOte duat DO detailed survey bad been ~oa  before tile forlDU'" 
latioD of the seIIeme to find out the mapitude 01 the raral boui. problem. 
The Collllllittee are ~o tra  to aote that during lhe last tJareeI ~a  

of planDlng tile Government bas not taken the problem of providi. "oases 
to landless rani laboar with the imporhUlce it deserves, .tho. dae Comw 
mittee In their earlier Reporta in 1967 .. 68 aad 1972-73 had drawa aUeation 
to the IIIIS8tisfadory r o ~ of the Village Housing Scheme during 
the earlier Flve Year Piau and the apatby of the State Goverameals to-
wards die scheme. ne COIIUDittee, are of tbeview that an important 
sOcial welfare scheme Hke tile rural housing scheme whicb affects a vast 
majority of die poorest section of thel population sbould hBl'e beea prepared 
after a aareful aad realistic assessmeat of tbe aeeds of the rural people of 
the ~aatr  aad not without making any detailed survey. The result is 
that much valuable tbne was lost on a~~o t of DOt tac ~ ia  the proIJlem 
on a ti i~ and pradicable basis and the CG8l escalations dariIIg the 
last three ~a  bave made tile task of the poor in putting up a sbelter 
over the piKe of laad give. to them much more i ti~ t  AU ~o r  

hBl'e to take a lessoa from this if things are not to be allowed to KO away 
In future in maUers whlcb ~ot r mUlions of the poorest of tbe poor in the 
country. 

B. Magnitude of Housing Problem 

1.11 The Minis-try of Urban Development in a note furnished to the 
ComDlittee have statl'd that the Planning Commission had estimated in 
1971 that the total number of eligible ISlldless families would be about 145 
lakhs by 1985. Clarifying the basis of arriving at the figure of 145 lakhs 
for Six Plan tbe Ministry in a note have stated, "the Expert Committee OD 
Population Projection had estimated the total rural population for 1985 
at 556.77 mi11ioD. Applying to this the proportion of rural landlebs 
worker population, as obtained from National Sample Survey (N.S.S.) 
data which is 1!7 of the total rural populatton, the rural landless labour 
population was ·reckoned at about 86 million for 1985. Making use of the 
average household size of. rural, laqdless families as available from NSS 
surveys which was assumed to hold good for 1985 also, the number of 

rural landless worker families was arrived at which came to 14.5 mijlion 
or 145 1akhs and was adopted ip the Sixth Plan Document." 

1.'12 When abked if the projections were made by the Planning Com-
mission in the year 1971, then the other Five Year Pians and the Annual 
Plans should also have been taken into consideration while making further 
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projections, the Director of the Natiooal Building Organisation (N.B.O.' 
informed the Committee during the evidence as follows :-

"The calculation of housing shortaaes is based on the aSsessment 
ml!de by N.B.O. in the 1981 population census. Earlier it was 
generally on the basis of 1971 census. For 1981 census, the bousing 
tables are yet to come. Our projections are based on the 1971 
census. According to this, the total housing shortage in the coun-
try is of the order of 24.7 million dwelling units out of whieh 18.8 
million arc in the rural areas. While ossessing the housing short-
ages, we consider three types of housing-pucca housing, an accep-
table housing and semi-pueca housing, which is also considered as 
acceptable housing and the third category is (be kuchha bousing 
which is made of m ~t atc  roof. It is divided into two cate-
ori - cr ic a~  and unserviceable kuchha houses. The service-
llble kuchha houses do not constitute housing shortage in the rural 
areas. Uns:crviceable kuchha means, the dilapidated house which 
is not fit for human habitation. This is taken into consideration. 
Taking this as a definite figures, the present rural housing 
~ orta  at the beginning of the 1985 is of the order of J 8.8 
million." 

.Ii..13 lhe Committee DOte tIult on the basis of 1971 population census, 
the PIaIllliDg Commission had projeded the requiremeDt of laousiDc for 
landle. rural labour as 145 lakhs by 1985 whUe on the basis of 1981 
population cellSQ the National BaUdiDg OrpDisation had estilllaW It as 
188 lakhs. MakiDg allowance for increase in laDdless labour force con-
sequeat npon inCrease in popalatlOD aDd adcIIaR the other landless workers 
in the rural area e.l. artisans and fishennen who are an inseparable part 
of the vOlale community, the projection would be mach higher. The 
Committee faU to anderstand that when N.B.O. could project the require-
meat oa the basis of 1981 celllllS why the Mialstry could not collect the 
realistic data on that basis and make projectlous accordingly. 'I'hII shows 
glariUIIY die colltinued apathy and lack of _loa the part of tile Ministry 
towards the 1dIenIe. 'I1Ie Committee, need hardly empllulse that only 
argent aad coaeerted maltlp ....... d result oriented steps eaasolve tile l'llral' 
honsiBg problem. The Committee feel that in order to fulfil this social 
obligation, aaobIUution of finaocial, physical, human and institutional re-
soarces is caRed for on a priority basis with a time boand pl'Op1ll8lBe. 

C. o~i  in the Five Year Plans' 

1.14 The Ministry of Urban Development in a note furnished to the 
Committee have stated that the problem of housing in rural areas has been 
enpaing the attention of the Government since the commt',llcement of the-
planning era. During the First Plan period, there was no specific' scheme 
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-dqveJope4 b CUQl houai.nt. in tile cain"". Howe1!Cr, rural bousiDg could 
not be excluded' .. t~ eo.muoi&y ~m t r  

For t1Ie ftnJt time, duriDa tbe.SecoRd Five Year Plen, a 'rural housing 
1iCheme . DIJIled 'ViHage HouIliRa Pr0jeG:t Scheme' was formulated wherein 
. viJJaae llousiaa was viewed &1 a pert of the larger proSnimme of rural 
'!'ecouatructiOIL The amount aUocated under this scheme was Rs. 10 
-crora. IospUe 'If the low provision ia. the Second Plan, the utilisation was 
:8tiUloVfer; out of as. 10 crORlS, only Rs. 3.70 crorC$ were actually utilised. 
'The .detaiD of t ~ amount saDCtioned and actual' expenditure Il{ongwith the 
'UIlits saocaioaed and uriits completed from Second to Fourtb Plan are as 
follows :-

-_. 
Five Yea.{ Plan Amount Expenditure Units Units 

sanctionocl (Ils.ln CIOres) sanctioned Completed 
(as. ill crores) . 

SeI:oDCI P4n 100()() 1-'10 15,400 3,000 

(1957-·61> 
Third Plan 12'70 4'22 42,523 25,326 
(1961-6'> 
Annual Plans 3 '19 2'56 11,601 12,048 
(1966-69) 

'Follrth Plan 5 '25 4'27 1'.414 12,,40 
(I __ '.w) 

The Scheme of allotment of bouse sites to IVtal 'lqndless workers free 
of coSt was iilitiabi in ctc ~ 1971 ~  tbi Cej\tral Sector. It remained 
in the Central Sector upto the end c;>f t~  4th Five Year Plan and was trans-
ferred to the State Sector with effect from lst April, 1974 on the recom-
mendatinns of the National Development Council. 

In the Fifth Plan, there was no IOpIlJ8te provision ·for niral housing 
~ t as. 108.16 crores fer providq four million rural house sites to the 
laDdless agricultural workers-ilJcWinI homntead '.... a6 a r~tt of the 
'Minimum Needs Propamme. The.tMr provUion coastitutedabc:Mt '10% 
of the total aDocatlOn provided in die Ftfth Plan ·for housiRg. 

Durin, tbe Sixth ,Plan period. an amount of Rs 353.50 cr~  was 
made for the scheme of the House Sites-cum-Construction Assistance 
(Rs. '170 crores for house sites and Rs. 183.50 crores for construction 
assistance) . 

The Seventh Plan provides for Rs. 577 cror~  in the States Sector out 
()f whk:h Rs. 36 crores are oa mar ~ for the provisiqQ' of house sites at 
1he rate of Rs. 500 per site and Rs. 541' crores for provision ofCQQStruc-
·tion assistance at the rate of Its. 2.000 per family to 2.71 million fmnilies. 
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1.15 Asbd on what ba&is tbe allocation for th·; Third Five Year Plan 
was increascci tD Rs. 12 eroces When the amount allocated for the Second. 
~i  Year PlaD had not been fully utililCd, ~  repxeseotalives of lhC 
Miniltry of Urban Development stated in hili evidence before the Com-
mittee : 

'''n has beenrecognisedlh all file Plandocuinenbl tbat the tola1 
~ i  problem. a~ 'Very vast 4hnenIioDs and die f'Jan &chlmCl 
from the State Sector are for the vulnelllble 1JD8Il IGcdoaa of the 
s6ciety and ;the remaining tequireMelltsof tbe ·hoUBiaa SCMSGr' baNe to 
be talcencare of by the 'private efforts andbukin, 'oporaUou, ,and 
80 on. There is very litde :re1itienship between the -I.otal 'bouaing. 
shortage and the Plan scheme 'targtt aSliudh. i :tbink.thif -is one 
thing which has to be ~ t in view." 

] .16 Asked whether the Planning Commission allotted the funds in 

collsultution wi-th the Ministry or without consulting them, the represen-

tative of t ~ Minis!ry of Urban Development stated in his evidence before 
t he Committee: 

"This is the usual annual Plan discusiiions held in the Planning 
Commission in which the representative of our Ministry also parti-

cipates. After that there is discussion with the Deputy  Chairman 
and the Chief Millisters level and then the whole thing is finalised." 

1.17 When asked - ~ r -the Committee should go by the position 
Ihat the Seventh Five Year Plan document ha§ been prepared on the basis 
of the ] 971 census figures and not on those of 1981, the Secretary of 
MinistTy of Urban Development confirmed the position during the evidence., 

1.18 The Committee note that, duriag the 1st Five Year Plan there was 
no specik scheme for rural housiag in the &:ouatry. However, tile Se&:ond 
.'ive Year Plan envisaged a rural housing !ldaeme &:alled "Vmage HCNlSing 
Project S&:heme" and aD allCK:atioD of Rs. 10 &:rores was made. Apiw 
durinl the Jrd Plan (1961--65), Annual PlaDs 1966--69 aDd 4tIa Plan 
1969-74, aa amount of Rs. 12.70 &:rores, Rs. 3.19 &:rores alld Ra. S.2S 
crores respectively was allocated for rural housing. De Committee feel 

concerned b~  low priority givell aad the low provisioll made ia tile Plans 
for rural housing. What pains the Committee more is that even these low 
allocations were not fuUy utilised and only Rs. 3.7 &:rores were spellt in 
the Secolld Plan as apinst allocatioa of Rs. 10 &:rores. Likewise, daring 
the 31'4 Plall only Rs. 4.22 crores were spent as apinst Rs. 12.7 crores. 
[)uring dar ..\lInual Plaas, as apiast Rs. 3.19 &:rores only Rs. 2.S6 crores 
"'ere spellt. In the 4th Plan. the expenditure was Rs. 4.27 erores apia .. 
an allecation of Rs. S.2S &:rores. The ComDliUee are distressed to fin" a 
eontinlriJlg trend of according a very low priority to the rural hOlisinlt 
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schemes and Bdli a lower priority ta Its implementatioa. Altlaoqla the 
l'1li'81 boaslag was recopi8ed as • "social ..... re of vital iIaportaaee" in 
1968 yet the ........... of the rani hoasiag problem w. not realistieally 
assessed ad prajeeted ill tile IBbseqaeat Five Year Plaas. The Co_ittee 

. are SIIrprised to DOte that ..... preparing the 7th Plan Doculllellt, cenSllS 
lipres of 1971 were depeaded .poa although the latest ceDl.S fipres of 
1911 were a ..... bIe for qlllte .omediae. The Co.mittee can clearly per-
ceive tile lack 01 tat.est on tile "" of the PlaDners towards tile nral 
ho_iIII despite tile deelared llatioul Polky of the Government to aeeord 
hll1l priority to nnl hOllS..... The Ca.mittee are of tile view that hoBsillg 
'or tile nraI poor, w .... is a hasie ....... aeeessity, should be aeeorded 
appropriate hi'" priority by tile PlaniDl Comlllission. 



CHAPTER U 

HOUSING C ~ 

A. Scheme lor landless rurallabolO'/ar#sans ttC'. 

2. J. With a view to amelioratq the lot of the rural poor, a scheme for 
:allotment of house sites to rural landless workers free of cost was initiated 
in October, 1971 in the Central Sector. Under the scheme 100 per cent 
.lrant i ta c~ was provided to the State Governments/U.T. Admiaistra-
tionc; to cover reasonable cost of acquisition of land where necessary and 
.cost of development not exceeding Rs. 150/-per house··site. It was trans-
ferred to the State ~r as a result of ~  decision taken by the National 
Development Council in its meeting held in December, 1973. It was also 
included in the Minimum Needs Programme, (unds for which areapecifi-
callv earmarked bv the Planning Commission in the annual p\an outlays of 
the Slate/U.T Governments. 

~a  the scheme was i i~iat  to benefit a ~ rural workers 
'who did not own any land whatsoever, agricultural or otherwise, in the.rural 
~r a  In June. 1974 the scheme was extended to cover rural artisaqs  too. 
The Housing Ministers' conference held at Sri nagar in July 1973 recom-
:mended that the landless workers should also include such laDdle" workers 
as artisans, fishermen etc. who had no house-sites or other land of their 
·own, as they were considered to be an inseparable part of the village cClm-· 
mUDny. The recommendation was accepted and the scope of the scheme 
'widened in JUDe, 1974. The scope of the scheme was further widened to 
include a~ i ta c  for coostruction of House/hut on the developed house-
site @ Rs. 500/-per family for purch.sing local building nlatcrials. The 
-programme visualised that all labour inputs will be provided by tho bene-
ficiaries. It was made a patt of the 20 Point Programnl': in July, '1975. 
Later th;'" scheme WitS incorporated as point 9 of the new 20-Point Prog-
ramme announced in January, 1982. 

The scheme has been in. operation all over the country except in the 
:States of Manipur, Meghalaya, Nagaland, Sikkim and Union Territories of 
Arunachal Pradesh, Lakshadweep apd Mizoram. 

The (1bjective of this scheme is to provide developed sites in clusters to 
the landless labourers in rural areas free of cost where they can conlitruct 
hoUses with their own effort. The scheme also envisages provision of in-
frastruc.:ture facilities like access roads. ma~o ar  drinking water wells 
.etc. 

9 
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2.2 When asked to state the consideration on which the scheme was 
transferred to the State Sector and ~ r the purpose for which it was 
traDSfareci had been achieved, the Secretary, Ministry of Urban Develop.. 
meat state4 : 

"Iu regard to the transfer also, the National Development Coun(;il's 
i m~ is available with us and some of tbe Chief Ministers bave 
'CIIIJ1iIaaIised thia point. For example, iI weald r. out ,the NDC 
:prOCXllClinP. 'I1i8. CbiefMinister ef Kaata bas statedtbat is dris 
~ which Iii iGcluded intbe MiDimum Needs Pr.ogaamrne 
1UlIIC·t1exibJlit.v .heuld 'l!Je allowed lto tllcimte 10' iii Ilo4Mble Utem 
.., 4raw OJ) tlMir OM! 'plllll/liChemeon:t,he :basisof foll"JXiOlitics. 
l..-illR of unifDrDUty mthe J)8.Ua'n 1of minimua needs 1'fCHIl8mme 
waabound to come iat.o GOIIftict with regional priorities because i ~ 

adena diftor' from &tate 'to State. Similarly,' this 'was the view of 
aDetberChief Minister. The Maharashtrn . Chief MiDi.r also 
·1taIId t40 same ,poittt. H8 6aid ihat the atfect of this 'PfOIl'lIDme .. 
would be considerably diluted and distortCKI jf a rigid adbereDce ·to 
the norms and programmes specified was insisted on. He suggested 
lblt 'lbe effective illfi8ementatiOn of this ,prQgr&nlmc should be :Jcft 
to the State Government. 'Considering an these i~  expressed, it 
was decided that the sClretnes covered under the Minimum ~  

Proxnunmc should form pan of the State Plan and none of them 
shoUld remain In the centre," 

2.3 Regarding the achlevCQJCQt, of purpose, he furtber staled : 

"Itia verydi8icuhquaation;to aaswer. If we seethe oyerall r~ 

'iomlance .durina the 6th Plan in the housing sector, and ill nprd 
to tbes.e schemes also, .therehas been an im2 ~ t ar to 

the previous ·Plans. :But. of course, there 8CC'pro1*.ms 'in I9rd to 
'each State. After die c ~ bas been transferml to the &ate 
Sector, there has been a distinct improvemeat. This'is not only be-
caUIC of the transfer,we "v also take some credit for lcamingfram 
our past experience and Ileari'ng up our implementation and follow 
up." 

. 2.4 Further, in a Dote submitted to the 'Col1llDitlee, the Minislry of 
Urban 'Development have stated that "housing generally got low priority in 
the State Sector, the control of the Union Government became .t1ominal. 
As a Jesuit of which the Union Govemment is left only with power to lay 
norms and a]so monitor the scheme. It is left to tb~ respective State GlW-
ernments/Union Territories to implement the licheine within tbe broad 
RuidcJines issued by the Government of India. A gooddea)l would Llepend. 
uPOn'the stress laid by a particular State Government in regard to provision 
of funds cut of their State share. It is very difficult to assess whether the 



pufPC*. of ~ rri  the scheme'itt the State'sector hit beeft achieved. 
~ it may •. stated' .. since iROptiGn er tbe' ICheifte itt 1971 apto 
31-3-19q4. &;85,S02 Itouse sites wa aDetred' by 'be'StatesjtJaioft 'T'mi-
tories. From 1-41-197. (wilen the scIicme was trItISfeft'ed' to tfle State 
Sector and upto 3<1-3-1985) the pcrformM1C1t of wriotrs States/Union 
Territories is tJaat l,Zl,87,671 house sites have been allOtted." 

2.S During t ~ir visit to Eoayamthurai, Etaimanthwlii, Ma4aiumi, 
Neorooithorai, Muttam and Maiainidalam Fisbennen i a~  ~  Kanya-
kumari District in Tamil Nadu the Committee wC[C iluonnld by th.e"bCac:-
ficiaries that in a Fisheries De,partment colony of the State where houses 
had been provided,. 110 provision for infrastructural aci1iti~  like drinking 
water etc. had been made. At Neoroditherai most of the fishermen families. 
were feund living in thatched huts of their own which were absolutely in-
sufficient to proyide them housing facilities .. At Milttam and Malamidalam 
the Cenmrittee found that whereas Government land was available, the 
State ~m t a  not implemented'the scheme for providing construc-
tion aSMstecc to the fishermen there and no survey to this effect had been 
conducted. ;; " 

2.6 'I1Ie Coauaittee note tIMd sehelDt fol pl1DvidiIIK houIes to .... _d-
less 8IricaJturaI labour w. ....nsferred to tbe state, s.c.or. 81 • ....... of 
the decision, taken by tile Natioaat Deve.lopaaeat CGIIIIIiI. __ .... d .. , beld. 
in December, 1973. 'J'bey also note that upto 31-3-1974, whea tile 
Ie .... WIll ...aer lie CeatnI' Sector, 8,85,50% bouse sites were allotted 
to tile ."'51 ..... wvrken by the States/Union' territories whereas froat 
1-4-1974, wben lie ..... was transferred to tie State Sector, and .pto 
1 ~1  the n __ .. Ilaue sites allotted Iy die variGas States/Vnion 
terr. ___ 1,21,17.071. Tllel C_ ............... tbere is need for 
learning from the put experieuce and paring .p the implementa ... aDd 
foUow up eJf.orts. Apart frGm .uoUiaa. bouse sites, tIIere is also need for 
providing odaer basic: lIlinbnam needs like drinkiag water, road etc.. if it 
is to be .................... 1 poor get lie best beneftt of the Iud 
gil'ell to tIIem and are not ~  to part with it clae to ncm-lmllJabmty 
of drinkina water and otber basic: ameaities. 'IlIe ColDIIIittee bope ... tile 
State GOv ....... wouW' be penaaded to .... dleir ..,0III1b_ towards 
thia 80CiiII olllilldllll eaMestIy ud, to imp_ent .... __ e .......... y 
and v......., ill tile'" relpec:tive States. 'l"he COIIIIDIltee NCO ..... that 
States shollldite ..... to elMUN '-t fancIs proftdelt lor aa-iq sdaemes 
in the IUIIIIIII .... ue not t i~ .... to ally otber. de" ..... projed5. 

2.7 DIII'iag tbeir visit to fisbermen colonies at, Neo............. M.ttaJII 
and M ...... idal.... in Kaayakumiri District of Taadl N_ tile Committee 
foud ... iJt most of tile Colonies iafrastractural facWties like driDkiIll 
water eR. llad not _n provided. De Committee Defecl diat at Neorocli-
Ihoni, ....... and Malamidalam tile fishermen Ilyetl ilt tbatdled Inds of 
2--84LSSf8'fi 
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tlteir OW'll which IIpIld ffOBI ...... iDsuIideRt to provide die. IaoIIsiq 
fadUdel COIIId IIOt face ............. eI "adler .. ..,. caHI tile lad 
.Uotted was IIOt developed for ....... up aay COIIStndlon. TIle C ... ittee 
reeoauaead ..... tile IMUer .. y be taken., with State/V.T. GoY .......... 
10 tIlat. ContBlIatee .consiIttaa 01 local M.P., M.L.A., MUDic:ipai CondllOJ' 
aDd s.rpaadI of P .... y. is f....... to sort Old tlte diftlclllties 01 ·be .. 
ftdarles aad to advlle die State/V.T. Govel1llMDt in identifying the ".d 
for allotaaeat to b ~  whlda shOllId be developed lor-,attiJIa Dp 
c:0IIItncti0a ull for provldiag the.. 1'ef11Iisite c:ollSCruction assistlulee aad 
.I.lmu.. basic: Infrastnlc:tare for drinking water etc. -

B. Scheme for Scheduled Co.vtes/Scheduled Tribes 

2.8 ~  a note f1;lrnished to the Committee, the Ministry of Urban Deve-
lopment has stated that "it is the policy of the Union Government as wcll 
as the State Governments that preference should be given to the Scheduled 
Castes. and Scbeduled Tribes landless families for allotment of house sitcs 
and tbose villages should be taken first where concentration of buch popula-:-
tion is more." Hence, the settlement baving majority-population of SCsI 
STs are normally given preference under this scheme. A statement showing 

the number of house sites allotted to -SCs/STs by the States/U.Ts. under 
the House Sites-cum-constructions Assistance Scheme during the Sixth Five 
Year Plan period (year-wise) bas been appended at Annexure-:...I. 

2.9 While. allotting house site to landless w9l'kers belonging to different 
castes, communities and religions, the State Governments have to ensure .that 
it leads to integration in social and economic spheres of life. 

When asked to slate if this policy was being observed by each State/ 
U.T. the Secretary, Ministry of Urban Development informed the Committee 

as follows: 

hWC are persuadinJ1, and pressurising the State to follow this policy_" 

2.10 RegOlJding jdentifying the landless Scheduled Castes/Scheduled Tri-
bes, the Ministry of Urban Development in a note furnished to thi; Committee 

have  stated ~ 

"Generally. some agencies at States'District/Block level in the 
States/U.Ts. which are involved ion the allotment of house sites are 
also involved in identifyillg the landless -Scheduled Castes/Scheduled 

Tribes families in the allotment of house sites to them." 

A statement indicating the agencies involved in the implementation of 

the scheme is given in Annexure--I1. 

C .. Scheme of Ministry of Agriculture 

2.11 The Ministry of Agriculture (Department of ~ ra  Development) 

also commenced a Rural Landless Employment Guarantee Programme 
(RLEGP) with effect from 15th August. 1983. Under the programme work 
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project, rele\'unt to' the 20-Point PrOlfBDllDC and Minimum Needs Pro-' 
gramme could be taken up tor" implementation hi rural areas. Point No. 9 
• ()f the 20-pbiDt Prc)aramme covers aDotDient of house sites to rural families 
and expansion of the proaramme of. constructioD'8l assistaDCC to such fami-
lies. In view of this it was felt that construction of houses for rural areas 
could betaloen up UDder the RLEGP. o~  since under the RLEGP 
individuBl bene&iary work could only be taken up for C ~ beneficiaries, 
construction of houees was, therefore, restricted to these categories under the 
RLEGP. 

During the Sixth Five Year Plan following projects were undertaken for 
construction of SC!ST housing: 

Name of atate 

Kerala . 

Tamil Nadu' (a) 
(b) 

Approved cost of 
projects 

(Rs. in lakhs) 

1,000 0()() 

615'00 
615·00 

No. ofunitl 
propoaod 

8,000 

10,000 } 
10,000 

------------
2,2300()() 28,000 

Number or units 
conatructed 

2,90? 
(upto JURe, 1985) 

20,129 
(upto ~ t  198) 

.23,038 

During 1985-86, an amount of Rs. 400 crores was provide.d under the 
'RLEGP. However, Finance Minister duriog the course of mill reply to the 
Finance Bill, announced an additional allocation of Rs. 100 crores under 
the RLEGP in 1985-86 for the construction of rural houses for SCIST. 
In this, it was envisaged that the houses should be constructed in clusters on 
Government landjland acquired by State Governments Qn their own cost: 

~ cost of construction of each bouse with '8 plinth area of about 21 Sq. 
Metre was assumed to be around RI. 6,000 based on ir~  and Urban 

o~ t Corporation (HUOCO) estimates. As far as possible locally 
available lnaterials were to be used for the construction and beneficiaries 
would be the poorest of tbe poor belonging to the SC/ST who would be 
employed in the construction work giving them benefit of wage as well. 

Under this programme, on the basis of the economic conditions the 
poorest among the poor from the SC/ST target group arc identified by 
associating their' representatives in an open Gram Sabha meeting. 

The programme provides that construction of h.ouses should be by bc ~ 

ficiuries themselves though they will be provided with typc-designs, plan etc. 
In case it is not possible for the beneficiaries to construct the house. the 
construction may be carried out by the Rural Engineerina Oraanisution etc. 
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However, even in this c~ b ~ci~ri  sh9l1l4 110 ~~ as workera. to 
the m~i  t ~ t possible. N() ~tra or  c;an. 1x, .. ia ~ ~ 
o ~ar  Organisations c~  also be eatlUit.cd with .uch ~b  

The Stato-wisc· a~tio  fu S(!/ST houling _er RLBGP is p.e... itt 
AnJKxute-W. 

212. ~  asked· to. t~t  how. ~  ~ lID,dcr ~  a ~c  ~~ 

lDent ~a t  ProVcLJD,lQc were d4tributed ElJDODi the StateslU.T&.. the. 
Secretary, Rural Development informed the Commi~t  durin, the ~ 

as follows: 

"The Central assistane win be allocated to the States. and' U. Ts. 011 
the basis of the following criteria : .' 

(a) 75% weightaae beiDa given to the number of agricultural. WOlken. 
and marginal farmers; 

(b) 25% weightage given to the incidence ot poverty in each State." 

2.13 When asked whether 75% weightaJe was given irrespective of the 
~i  of population of SC 8I1d ST among the agricultural workers and marginal 
farmers. the representative of the Ministry stated that "it is. r ~  Urat 
among agricultural workers, a large number of JlCrcentage would be' from 
SC and ST." When asked tbat in Madhya Pradesh· the population of SC/ST 
was much hiAher than in U.P. 'II1'ld in that case the allocations under RLEGP 
should have been higher for Madhya Pradesh than U.P., the representatiVe 
rcpJied that "to that my subllliasiOll. would be siDee it i5 a programme for 
cmploY$llent to the laDdless aencultaral workers t.&ically, we have given 
weightage to the agriculflural wor,kers ood margiaal farDaen. Therefore, tak-
ing care of the other'portion i.e. poverty group, again SC and ST wiD figUre 
in. We have given 25% woightage to the incidence of poverty." It was 
pointed out that. 80-90 per cent of marsinal ~ were people who· were 
Ih'jng in big hOU8CS and became marginal fa.rmen; because they wanled Lo 
get subsidy and that ~  f8l'1llCl'S should be e:scluded. Thus the criteria 
and identification of the beneficiary should· not be the total.number of people 
of it particular class, and there was need to hawe a realistic a.pfII'D8CIt be-
cause marginal farmers could not have the benefit of two thinpas they also 
got subStantial subsidy for agricultural implement'.!, seeds etc. It was ~  that 
there should be inter-action between the Agriculture· Ministry and the ~ t  

of Urban Developtllent to avoid overlapping of benefits to the same people. 
The Secretary, Department of R.ural Development. then stated : 

"Two issues are involved, First issue is allocations of funds for which 
we have talen !fle marginN farmers and the aJPricultural workers to-
gether. It does Itot meBfl tllat tbe benent is tIowing to the marginal 
farmers because one has to work to set the benefit. It is basically 
an employment scheme." . 
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2.14 Re.JlV(lin.a identification of beneficiaries, the Secretary, 'Rural Deve-
lopment stated : 

"In view· of the larse mlfjllitudeof the problem and the timited avail-
ability of resources for the purpose, it is BeCeBSary that a fair and 
effective system should be evolved for ,idemifyiag tbepersons to ~  

benefited under. the Progr'.mune. Acoordinaly ~tb  issue of identifica-
tion of beneficiaries becomes very impOrtant. Since this Scheme is 
intellded for the poor, the basis of identificlltiOll will have to be 
poverty criterion. As the poorest of the poor live in the worst condi-
tion, it is necessary tbJU identification of beneficiaries for consUuction 
of houses should be, their economic condition. First priority for 
housing Dlay be given to the freed bonded IJlbour who are beinl 
rehabilitated under various schemes. Since anotment of houses is 
Point No.9 of the Twenty-Point Programme, if necessary, priority 
should be given to such allottCC5 in the mat~ r of construction of 
houses. Where considered necessary, beneficiaries who have house-
sites may also be considered. ]t is desirable to associateI:Cpresenta-
lives of SC/ST in the identification of beneficiares. It is better if 
selection is done in open Gram Sa.bha so that the attention is focussed 
on the poorest." 

2.15 When asked if he felt that there was some kind of overlapping or 
funds between the Department of Rural Development and the Ministry of 
Urban Development. and whether it would not be appropriate if allocation. 
by Rural Development were made for creating other assets in villages l.iu 
building roads, digging wells, constructing tanks etc. instead of providing help 

to the l'alldless or the homeless to build their houses, the Secretary. Depart-
ment of Rural Development durini the evidence stated as follows: 

"Construction activity is one of the most labour-intensive activities; 

it is a major activity for absorption of labour. As such, there is 
nothing wrong in using the RLEGP funds for construction 

purposes. . . . . . " 

2.16 On being emphasised the need for entrusting the whole thing to 
one Ministry. the Secretary Department of Rural Development, agreed with 

the Committee durin£ the evidence and stated : 

"It will be desirable if one Ministry does it. On that, there can be 
no two opinions.. One Ministry will have a total view of what is 
happening. " 

1.17 De Committee are aware that the MJDisfry of Urban Develop-
meld .. • prognuame of providing Roase-sites-eam-CoDStrudion ASSLCi-
tanee to the Landless Rural Labour including Scheduled Castes/Scheduled 
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TriMs, ad tM MiaJstry 01 Aarl!:altue (Depart8eat of·· Rani Deftlop-
ment) also provides Coutndlon Assistance to the laadIess Sdlechaled 
Castes aad Sebedaled TrIbes. De Collllllittee feel that for hetter coordina-
tion. and impIe ......... of tile sebeme ... also to cheek the overlapping 
of Iuds, tile Govel'lllMnt llaoald eonsider the feasibility of eldnlsting the 
work relatiag ~o adlBbdstratiOll of both tile sebemes to one MinIstry. 

2.18 The ColIUIIittee are Ia agreement with the view tbat whUe aIIottiag 
house sites to landless wurkers belonglag to dUferent castes, c:om.8nities 
and reUglns, it shollld he ellSlll'ed that It leads to integration in sodal and 
eeonolDic:al spberes of life and does not result in segregation of· families 
helo...... to Scheduled Castes and Scheduled Tribes and tllat they are 
suitably interspersed with other famUies settled in tbe same locality .. 



CHAm. III 

FINANCE FOR HOUSING 

A. . Plan Provllions 

The under-Goted table indicates the amount allotted and actually spent 
on the working of the scheme of 'HoUsing for Landless Rural Labour9 

during the Second to Fourth Plan' period :-
---~------------.... ----_._------

Five Vear Plan 

Second Plan 
(1957-61) 
Third Ptan 
(1961--65) 
Annual Plans 

~  

Fourth Plan 
(1969-74) 

Amount Sanctioned 
(R!. in crores) 

10 -00 . 

12·70 

3 ·19 

5·25 

Expenditure 
(Rs. in crorcs) 

3·70 

2·56 

4·27 

As already stated in the draft Fifth Plan, there was no separate provi-
sion for rural housing except Rs. 108.16 ccores for providing four million 
rural houSe-sites to the land1ess agricultural workers·-inc1uding homestead 
rights as a paf1 of the Minimum Needs Programme. The latter provision 
formed about 10% of the t9.1al allocation provided in the draft Fifth Plan 
for Housing. During the Sixth Plan period an amount of Rs. 353.50 crores 
was made for the scheme of the house site-cum-construction assistance 
(Rs. 170 crores for o - it ~ and Rs. 183.50 crores for construction assis-
tance). The year-wise allocations for it~ t  during the Sixth Plan 
period and the actual expenditure for the period from 1974-75 to 1985-86 
are sbo\vll in Annexures IV to VI. During the Seventh ·Five-Year Plan an 
allocation of R8. 36 CroleS has been made for provision of house sites. 

3.2 When asked whether the Ministry got the utilisation certificate from 
the connected StatefU.T. before releasing the next instalment, the Secretary, 
Department of Urban Development infonned theCommittoe during the 
evidence as under:-

.. . . . . .. it ill true that the usual procedure is, ~ orc the next instill-
ment is relelsed,. the completion certificate for tho fint iDstalmoot 
must come. But usl@lJ.y because this is Plan assistance and because 
there are difficulties this condition is being relaxed aod the amounts' 
.8rc r~  The second instalment .is also ~ even 'Without 
the full utilisation report. This is ~  recopiaed ·rcluation." 

17 
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3.3 On enquiry as to why the Ministry wet't on increasing the number 
of houses in the s!.Jbsequent Plans knowing well t ~t the amount earmarked 
in the earlier Plan not utilised, the representative of the Ministry stated :-

"It has been recognised in aU the Plan documents t1illt the total 
housing problem has very vast dimensions and the Plan Schemes 
from the State Sector are for:tltevtlllnetablc small sections of the 
society and the remaining requirements of the housing sector has to 
be taken care of by the private efforts and banking operations, and 
so on. There is very little ('elation between the total housing short-
a~  and the Plan scheme target as s.uch. I think this is one thing 
which has to be kePt in -view." 

3.4 When asked if it had ever come to their notice that aU the money 
allocated for the rural housing schemes had been spent on the urbatl areas. 
the representative of the Ministry during the evidence stated :-

"The present system is that the Minimum NecJs Programme money 
cannot be diverted. So, the first check is by the State Planning De-
partment. MNp fund is eannarked and whl'n thc States send the 
statement to the Planning Commission, the second check is there". 

3.5 When asked whether Planning Commission allotted funds without 
consulting: the Ministry of Urban DevelOpment, the representative 'of the 
Ministry stated :-

"This is the usual annual plan discussions held in the Planning 
Commission in which tbe representative of our Ministry also parti-
cipates. After that tltere is ~ io  with ·the Deput;y Chairman 
and the Chief Ministers Jevel and then the whole tbing is finalised". 

3.G When asked about the reaction to the suggestion whether it would 
make any differqlce if Planning Commission routed the funding through the 
Ministry of Urban Development, the representative of Mini<;tr,.v of Urban 
Development info!:med that it would enable them to have better control. 

3.7 TIle Committee DOte lIIat tJaere is a prop'tsshre iaer.seia "ereat 
Five Year·Plans in the amounts saactioaed for tile boas.. IDr IMadless 
rural labour. Despite the fad that the amount speat in the prevwlIII Plan 
was far less than eDocated, the allocations were iDcreased. TIle Committee 
leam dud subsequent Instalments of amounts UDder the scheme of ''IIoasing 
fer lAmdless Rural Labour" are being released to States/UTs witllout 
getting the proper utilisation certificates from them for the previous i ~ta  
meIIt. 'Ibe COBl.lUee are di8tressed to note the lack of interest on the 
part ,of ... MhIistry to go iato the reasons of nou.utlnsation of the amount 
salldloHd u .... tile pre.loIts Plans and in Just mechanically releasing the 
sab8eqaent hIIItaI__ without insisting on any utilisation certificates for 
the earlier IBsta1ment IIftC1 without kncnring whether the amounts have been 
actuaHy spent for the prGII'lIIIIme for which It was given. 
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3.1 ne Committee agree that the funds for sucb social .. rle.d 
"SChemes for the landless poor sbould be released witb ..... 051 speet1 so ftaat 
the .projeets in baDd are JIOt lieN lip for paIIdry of _ell. At tile 58me 
1iIIIe ,the 'CoauniUee ,._Id Gp8d ... o~ .... 1It to 10 by tile .0 .... _ 
finaadal procedves in ...... tile utJlilation eertIIcates belon ...... MY 
further .......... and thereIty __ ... dIat DIOIley has "0 adully •• t 
if or the Purpole lor wbich it was liven. 

3.9 The Committee also recommend that the funds for the Housing for 
landless rural labour uuder the Minimum Needs Programme sboald be 
routed by the Planning Commission through tbe Ministry of Urban Develop-
'ment so that the MinIfItry canUIII'Chie ben. C8IIfN1 Mer dleir tdilisation. 

E. o ~i  and Urban Development Corporation' (HUDCO) QIId Rural 
Housillg 

3.] 0 In a note furnished to the Committee explaining the aim and ob-
jects of HUDCO it has bee-n stated that :-

"In 1977-78, HUDCO started fil\lincing rural houshlg scheme. Under 
this, HUDCO encourages projects which (a) meet the basic need 
of shelter by providing inexpensive and functionally efficient sheltcr 
for the rural families; (b) tend to promote community effort and 
help organise the poor to participate nnd even contribute their spare 
'time; (c) provide essential services like water supply, wol'lte disposal 
system etc. (d) encourage adoption of appropriate construction 
methods; (e) use local materials, local skills, famities such as, 
School, PanchayatGhar are available. 

The house in rural in contrast to the one in the cities has to he 
more functional as flot only to provide shelter but also space for 
storage of agricultural produce, outlets and kcepinJ; up catlJes. The 

house is also designed to meet the future ~ro t  needs of the 
familv· 

With the above in view, HUDCO has provided the following 
:facilities within the house :-

i i) Livin,J! space etc. as stated above. 

(il) Space fqr cattles, agricultural producc:, outlets, ctc. 

(iii) Storage space; 

(iv) itc ~  with smokeless chulah; 

( \) Toilet  and the bathroom, etc. 

,( vi) Proper disposal arrangements for kitchen and batb ,disposal. 
with specially ~i  system for buman waste. 
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Finn"('ia' t ~ 

The 1iDancial a i~ta c  for rural bo i ~ scheme would be available to 
any qencies .Domiqtc.d by State Governments such as, . Housing '''rd, 
Rural Housina oa~  District Board, Pancbayat" Taluka Development 
BO@fd,. etc. provided tbe o o i ~ requirenlents are compl!ed with :.-

(a) The c ~m  provides for' coDstnlction of dwelling units for 
persons ~ o i  to Econom.ically' Weaker SectiOll i.e. wllose house-
hold income does Dot exceed Rs. 350 p.m. (now raised 'to Rs. 700 
p.m.). . 

(b) The borrowing agency is competent under its constitution or 
statute governing it, to undertake such projects and to raise loans 
for rural o ~i  

(c) The borrowing agoncy has land in its possession with a clear 
and marketable title and free from encroachments or there is an 
agreement with the owners of land to' part with the land, free from 
all encroaciunents, for the purpose of construction of the dwelling 
units .'4nd other related activities for the execution of the scheme. 
This will include !lrrangements made for the construction of a house 
by the allottee himself, on site owned by him. 

(d) The to~1 cost of a completed house' "liouid not exceed 
Rs. 4000 wltich o~  include the' cost of construction of the 
dwelling unit including internal services, administrative and supervi-
sion c~ar  Wid interest during construction (to be capitalised) but 
without the cost of land and its development. Further, ne profit 
should be charged from the beneficiaries. 

The loan assist8pce will be available only to those States wh() 
have made sui!able provision i!l their respective State Budgets for 
meeting their p.art of the obligations in the scheme (rom their own 
resources. 

HUDCO's financial assistance would be limited to 50% of the 
total cost of each dwelling units. The remaining 50% 'will haye to 
be met out of loans/subsidy bv, the respective  States either in cash 
or·in kind. 

This scheme is applicable all over the country. But, the major 
thrust has ~  in the ,five States viz. Andhra Pradesh, Tamil Nadu, 
Kcrabl, Kama,taka and' Gujarat. Other Sta!es arc now coming for-
ward to avail of this assistance." 

3.11 b ~ ask.cd as to why should not the Government take more 
assistaDce from HUI)CO for the rural housing, because HUDCO would be 
reapOllSible to the Government, the Committee have been informed ri ~ 
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the evidence by the representative of Ministry of Urban Developm.eat that 
"out of the annu •• expenditure of HUDeO, 1$.% is r r ~ for rural hous-
ing. This ~ ~ totaUy State Sector Plan and HUDCO gives loan assistance." 

3.12 The Committee have . been further hlformed that in regard to 
HUOCO schemes. there was a proper screening as the HUOCO team went 
there in field .,.d watched the progress r~ time tQ time. 

3.13 Asked about the performance of HUOCO, the representative of 
the Ministry has tat~ in his evidence before the Committee :--

"48 c ~  l,1ave been done at a Project cost of Rs. 492 crores. 
Rs. 235.33 crores loan from HUDeO.Dwellings sanctioned will 
produce 1.135 million houses. IPJDCO was giving 50% of 
Rs. 6000 so far the ceiling limit. in rural area was Rs. 6000." 

. 3.14 Asked why did the o r m ~ not take the guidance of the volun-
tarv ajtencies in nJJ,.1 housing apart from HQDCO, the representative of 
the Ministry has stated in his evidence before the Committee :-

''1n Kerala for the next plan, this WOL1ld ~ in collaboration with 
voluntary ill.CfDcies and HUDCO. But it depends on different 
States. In C ~ra a  one mUlion houses are to be built by and large 
by voluntary organisations with people's participation. Even the 
stones and b~c  are being manufactured locally by the b i~  

daries." 

1~ Asked as te:'! ~  could it not be made a uniform practice so that 
HUDCO also want with voluntary agencies. in every ta~  the representative 
added :-

"This is a HUDCO promotional activity. The State Government 
must accept that because it is of 50 : SO basis· If the State Govern-
ment comes forward, the HUDCO will definitely do the needful. 
But we have to induce them." 

3.1' 'I1ae C ......... the GovetlllBeld to eumlne the possibility 
of 1ISIOdad. RUDCO wIaIa tIIeIr .......... Ii1daemes for praper seneD-
ina ad ............... of'''' Sell ... s aad also IJuIua the State Govern-
...... to lUke IIie of HVOCO'I pro .. otto... lldivltiel In CIa. Nllpedive 
Stadel. 

C. i t c~ throulh Fintlncilllinstitutions 

3.17 When a t~ what efforts had been made' by the Union Govern-
ment/State o r m~ t  to mobilise adequate financial, physical, human 
and institutional reso.urces DelCcssarV for implementing the scheme. the Com-
mittee have heen informed in a written DOte by the Ministry of Urban Deve-
lopnteat that 'since the seheme was in the State sector it was for the State-
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Govel'ftmcnt toftlBbijise adeQ.uate financial, tmys1ca1, human Dod ,jnltitutiona) 
reaources. However, the QUOD GoveinlJDeat 1hrovp RUDCO pro\'ided 
finanCial back-up in the form of loan to the State agencies throuSh NBO 
and its 12 Regional Rural Wings for techDical back-up. The Ministry 
helped in provide.. (I.ftd formulatin. these scl1cJQes. 

,3.18 The crC ~ar  Ministry of Urban Development further informed 
the Committee thlll:-

"At the Central level also, apart from this c ~mc  we ,have the 
o i ~ and Urban Development Corporation and 55 % of whose 

4~ is for theeoonomicallyweaker -sections and the lower in-
come group. We have also started dialORUe with the nationalised 
banks, Lie and GIC so that they can put ill morc money for the 
housiQg. Loans can be given to the people SQ that they can con-
structhouses. Apart from that, we have also Boated a paper for 
setting up of a National Housing Bank to look after exclusively for 
the requirement of i a ci~ the hOusing sectOT. Thot matter is. still 
under co i ~ atio  . . . . .'1lle bank"" sector used to aUocate cer-
tain amount, ~  in the eHe of agricltltural hance. But fhat amount 
was neverdiJbursed. The reason given by them is, no applications 
are co i ~a  all that. But the 'l'ea1rcaSO!) wall t ~ was no 
effort made by anybody. So, we are trying to improve the proce-
dure 3Ild persuadj.ng them to fulfill the targcts, as in the cue of 
.1W'iculture. " 

3.19 Rcgarding HUOCO scheme" the representative of the Ministry of 
Urban Development informed the Committee during the evidence : - ' 

"48 schemes have been done at a project cost of Rs. 492 crores, 
Rs. 235.33 crores loan from HUDCO. Dwellil\gs "anctioned will 
produce 1.35 million mutes. HUDCO a ~  50%ofRs .. 6,000 
so tar. So ~ the cciliaa Hmitin rural area was 'lls. 6,000. >Some 
StiQ Governments say that Rs. '6,000 is not adequate. New we 
have r i~ the ~i i  Even we nre Clttend.ing aU the urban 
housing schemes. although the pressure is on economically weaker 
sections. It will not debar Tural areas from taking b i~ of other 
housinJt schemes also. There are two schemes. One is EWS-I. 
That will be upto Rs. 6,000. The rate of interest is 6%. The 
other scheme is for otbers and is tq)to Rs. 10,000. The dimcul1v is, 
the bank finances for SC and ST at S % interest. -Butforooo·SCs. 
it is at c01'lltnefcial rate. It comes to II % '01'12 % which is very 
i~  and which is not well within the rural housing Scheme. It 



)120'Asked whether tamg the guideRee of the t~  agencies, apart 
fr_ WDCO had over been COftsidered. the Committee haw been in-
former.l durinJt the itt~ c  :-

Ala &erala, for the next Plan, this would be in colli.lboration with 
.aluntary arG.ncies and HUDCO. But it cJetleftds on State Govern-
~  re4I!Ctioos in different States. In. J(erala, one million houses 
ate to be built bv and larp by voluntary organisations with peqpLe'. 
partici()ation. Even tfte stones and bricks are being manufactured 
by them. That is a very good cxample of voluntary housina 
c i m~  

~~  11ae COllUlJittee' DOte ..... 'HUDCO Is promoting the' coastradioa 
of IRJIIIes for raraI ...... Iabo. by providing 50% of lb. 6,000 whle" 
has IIIeen takea as ,aldldpated cost of a ..... Itoase. .' TIle Colllllliaee are, 
however, distressed to DOte tIbit fire perfonance of ....... sector iD the 
0 ..... ,.... ...... 1. is .... r ~  TIle CoaaiUee do .... 
that tile banks are DOt recelvilll appllcatiou for Ioaas from tile beaeficiaries., 
1be COD:QDittee aaderstllad dlat wide pabllcity, as aecessary, has DOt heea 
giVeD to loan PfOln ... es of tile Bads. 'file ..... bel ... charged at tile 
co....m.1 nte of 11% to 12% ~ tile IoIIIIs Is Do not conciadve to 
C ~  actIvHtes of weater sedioa of tile sociay. The COBIIIIittee 
feel tIIal Uke Kerala State, otIaer States/UTI should eeaskler cot ....... tUw 
wi" voluatary .eaeles aDd HUDCO for rani bolls"", De Committee 
appredate tile proposal pat forward for the settilll ap of a Natloaallloasiag 
Bank for filUUlelag the hoasllJg sector and reconnnead that Government do 
finalise it at the earliest. 

D. Subsidy 

3.22 In a written note the Committee have been informed that during 
the Sixth Five Year Plan the level of subsidy' in the scheme was Rs. 250 
per family for provision of free house sites which  could be utilised for land 
acquisition, site development etc. A sum of Rs. 500 was given as cons-
truction assistance to 25% of the same beneficiaries. A total of 
Rs. 353.50 crores had been' earmarked under the Minimum Needs Pro-
gramme in the Sixth FiVe Year Plan to provide hou!le sites to 68 Jakh 
families and construction assistance to 36 lakh families. (Rs. 170 crores. 
for house sites and Its. 183.50 crores for cODstf'uctiOfl assistance.) 

The Ministry have further stated that Ie.vel of subsidy which was en-
visaged during the Sixth Five Year Plan was not adequate and on the basis 
of representations received from the States/UTs, the W.CJrking Group on 
Housing for the SeventY! Five Year Pie" considered the malter in depth. • 
Expert Organisations like National Building Organisation and Hvus'ing and 
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Urban Dewlopment Cor orati~ were on the Working 'Group whicb Blade 
the lecommendations. The Planning CommiiSion pxed the foD.oW:m.J 
norms for the Seventh Five Year Plan :-

House-sites 
Construction ~ i ta c  

- Rs. 500.00 
.--Rs. 2,00().00 

3.23 Reproing the level of assistance the Committee have been 
infornlCd by the Secretary, Ministry of Urban Development as under :-

"This a ~ based only on certain ad hoc calculation. A site not 
exceeding 100 Sq. yds. was to be given. Necessary levelling etc. 
has to be dope. ,At that time it was felt that considering the cost 
of acquisition and land prices being cheaper in rural areas, this 
would suffice. 'On an average this was worked out. ~ i  

may take about Rs. 20 or 25 and there may be other items. 
Drainage may be for Rs. 70 per c~ ita  

3.24 The representative of the Ministry added during the evidence 
that :-

~ ...... Rs. ~  per acre is Ute lowest acquisition cost. Govern-
ment land/Gram Sabha land has become 'scarce. In the 7th Plan 
we have programme for acquisition of site; there bas to be levelUng 
of plots, paving of streets and drainage. If you take paving of 
streets and drainage. the excess would come to Rs. 350 to Rs. 400 
or 'so. So, Rs. 5,000 per acre is the' mininium: Drintdng water 
facility has to be there. Planning Commi io ~t  up to 
Rs. 500 per site which is inadequate. Rs. 1,250 would be a good 
amount if the rtfsources of the country would permit it. But they 
do l)ot permit it."-

3.25 'lberepresentative of tlle Ministry substantiated his pOint saying 
that even the construction assistance by HUDCO was proving inadcqquate. 
HiUy Sfates and some of the coastal States also felt that it was inadequate. 

3.26 When asked abrut any research done on low-cost housing, the 
Director, "N.B'.O. informed the Committee during the evidence that the 
Ministry of Urban ~ o m t with the help of .the NaHonal Building 
Organisation, had set-up 12 Regional Centres for Research, training and 
extension .• 

3.27 On being asked if a beneficiary could construct a house with 
Rs. 2,000, the Director, National i ~  Organisation informed the 
Committee during the evidence as follows :-

"With the range of space provided and other' facilities given,' we 
nrc putting up a cluster of 20 demonstration. houses depending 
IIpon o-ctim~tic conditions in the country. Lot of local materials 
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can be used. We have said, the cost wiD work out to so much. 
Within a range, it will work out to Rs. 2,000 -to Rs. 6,000. We 
have constructed 50. clusters in all parts of the country including 
Mizoram, Assam, V.P., etc. Minimum ~ is 20 sq. mtrs. There. 
should be one room; there should be space for cooking; also space 
for sanitary latrine etc." 

3.28 It has been stated in a publications Implementation of the Rural 
House sites-cum-construction .Assistance Scheme for the Landless Workers 
in Sixth Five Year Plan brougbtout by the Ministry that "it is quite likely 
that in· terms of conventional housiok the· amount may be found to be in-
adequate. If, however, the concept of incremental housing is accepted as 
esSC'ntial in such cases, it should be poSsible for the States to provide sheller 
within this amount, which: in fact is even at present practised in some States. 
It is important to ensure that the loan component is :dfordable by the bene-
ficiaries as otherwise he may not be able to take advantage of the scheme 
and become a defaulter soon after construction. Hence in modifying the 
scheme the linkage betwen affordability and construction cost bas to be 
accepted. The proposed scheme is a departure from the existing scheme 
envisaged in the Plan or from those that are' being implemented in tho States, 
and seek to a'!gment the level of subsidy and' link it with institutional 
finance. This prroposal is now under considerati"n of the Planning Com-
mission. Pending a decision on this new scheme, the possibility of con-
fining the existing subsidy with institutional finance (main1y HUDCO) can 
be considered provided the target group is in a position to reply the loan." 

3.29 The Committee note the work being done by Natioaal Building 
Organisation in the field of constructlon of cheap hoases. They are happy 
that the Ministry of Urban Development with the help of the National 
Building Organisation, has set up 12 Regional Centres for researeh. train-
ing and extension. De Committee feel that throup researcb, suitable 
designs of low cost houses whida ensure economy in space utilisation and 
functional efficiency should be evolved lor different climatic conditions with 
the us, of locally avaUable building materials and skUls, while ensuring 
more durable lind economical construdion by adoption of improved con-
struction temnology. 

3.30 Tbe Gonuulttee note that tbe quantum of subsidy being provided 
to tbe beneklarles bas been found inadequate and if the concept 01 in-
cremental boas .... is accepted as essential tben it should be possible for 
the States to provide sbelter within this amount. The Committee' also note 
that tbe proposal of augmenting the level of subsidy and linking it with 
institatioBal finance has been under co i ra~o  of the Planning Com .. Is. 
ilion. . The Coauaittee would like the Ministry to apprise them of the 
decisioa taken by tile Planning Commission in the matter. 
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IMPLEMENTATION 

A. TtII',," and NhiewmMtJ 

« I- The fOllowing table indicates the pbysical targets laid down for 
eac:lr State/Union Territory in respect. of a otm~ Of· house sites to rural' 
la11ll1e1s labour and the' achieWments' made by them since the iftceptIon of 
the 8dteme. in 1971 till Mad, 1985: 

TOtal'No. of dl'i'bie tamilieUS-- No. 01 r.flies 
"Ms. estimated tiy a ~ bo  

~-- - --- • 
I_ 

P"onina State G9vtl. 
COmmission 

1 2 .3 4 
---- ------.. _------------
I; AndIia Pradesh ~ 1 ~  21,33;000 23,99.726 
1- AIDai 2.80,000 2,37;ti07 1 .... 754 
3. BiMr 24,00,000 2,91,000 75.917 

7,lO,OOO(i) 
4. GlUarat 6,10,000 7,54,448 8,17,"0 
S. H&ryana . 3,20,000 2,47,6Ot 2,95,090 
6. H'-chal Pradesh Neg. 5,304 5,288 
7. Jammu .t; Kashmir 20,000 20,120 7,426 
8. Karnataka 12,00,000 tl,88,234 12,67,796 
9. Kerala 3,20.000 2JO.OO() 6l,944 

10. M&dh)ta Pradesh 11,10,000 1 ~0  8.96,512 
11. MalDrasbtra ' 4,50,000 4,",547 S,Of,9S0 

12. ' Qriaaa 5.10.000 ~~  3,17,197 
13. P.uDjab 3;58,000 2 4 ~ 2094,930 
14. "'lhan 10,40,000 to ~ ooo lI,lHi.947 
15. TIUIliI Nadu 18,40,000 19,40,000 18,56,408 
16. Tripura '50,000 42;650 54,071 
17. Uttar Pradesh 16,10,000 16,\0;000 11;95,332 
18. w-tBenpI 3,40;000 3,16,393 3,09,446 

UT .. 

1. A. &: N. Islands 10,000 5,000 4,855 
2. :0.. Ie N. Haveli Nee· J,035 867 
3- DaIb\, 10,000 28.888 26,536 
4. Goa. Daman.Ie,Diu . 10,000 1,596 4,S22 
S. LakUladwcep -20 
6. PoIldicherry 10,000 ~21  20,399 

-------.. -----
TOTAL 1,45,30,000 1.22.14,100 Uo.7a..573 
------ --------------

(1)'8y way ott'CIularisation of encroachments under Ifome.stead ~ a c  Act; 

26 
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1ktII_ y .... PIu ..................... 31-3-1_ ... : 

States/UTs. 

]. Andhra Pradesh . 
2. Assam 
3. Bi6ar 
4 ~t  

S. HaryaM 
6. Himachal Pradesh 

7. Jammu..kasbmir 
8. Kama&aka 
9. Kerala 
10. Madhya Pradesh 
11. Mafuuashtra 
12. Orissa 
13. Punjab 
14. 'RajaChaa • 
U. Sit ... 
16. Tamil Nadll 
17. Tripura 
18. Uttar Pradesh 
19. West Benpt 

UTI. 

I. A. " N. Is.IaAd 
2. D. &; N. Haveli . 

3. Delhi 

4. 088, Daman'le 

Diu 

5. Laklbadwecp 

(l. Poadicbcrry 

House Site. Construction Assistance 

Taraet Achieve- "'-"ale Tarlet Achieve- ,..-.. 'e. 
ment ment 

---------------------------11,10,000 
2,30,000 
J6,1O.,cIao 

2JJIUIOO 
1,20,000 

10,000 
3,50,000 

2.70.000 
3,50.000 
90,000 

3.20,000 
60,000 
1.90,000 

15,49,726 
81,698 

815.911 
4;07,$70 
95,090 
739 
2,151 

4,11.796 
22,641 
1,36,512 
1.77,362 
1,%7,127 
4,930 

3,46,201 

1 ~ 13,l.7,<408 
20,000 24.071 
3,70,000 5.5$,332 
60,000 40,40i 

3,855 

173 

139 -61 
35'52 
5'H 

103 '78 
79'24 

21 "1 

11"37 
8'38 
39 -00 
197·06 
39'14 

8'22 
1'82 '21 . 

4,:§iIO,6IOQ 
70,000 

6,CIO',GOII 
1,53.000 
80,oeo 

5,CIIlO 
3.00.<I00 
9O,OQO 
2,78,000 

t ~000 

1,Z8;fJOO 
88,000 
2,",'000 

100 '56 4,68.(100 
110 '35 13,(01) 
I SO '08 4,03,000, 
6; ·33 S5,ooo 

10,000 14,540 145 '40 3,000 

tO,OOO 

3,522 

20 

8,587 85'87 

5,27,318 
56,713 
4O,m 
I ,68,0 K) 
10,563 
747 

2,174 
2.9l,56i 
.1D.l02. 
1,92,711 
1,36,358 
16,396 
27,863 

1~ 22 6 4 

60 
1 ,st._ 
16.597 
59,055 

6~ti 

1,020 

955 

2,699 

1,121 

107 ·61 
81 -01 
(1'80 
109'11 
13 '20 

43 ·48 

97'52 
11 '22 
69'52 
120 .. 67 
12 '81 
31 ·66 
52'18 

34'76 
127'64 
1406$ 
67·81 

89'96 

9,520 317 ·33 

-----.---------------------
TOTAL: . 67,70,000 54,33,509 80 '25 35,97,000 19,13,519 53'20 

-... ---------~----.. ------
4.2 According to the Planning Commission, the estimated Dumber of 

cliJibIc .bmdiNI fImiJieI u. rural .... s .. 1-4.5 __ by 1985. Bated 
on tJac ,. a ti~ of providjatt lIouse IlfeI Ut all Ibe eiipbre ...... 
fami_ ... ~ 1 i ~  25 per. Cleat of tllem. t. 6th Pl_ 
target bad __ bed (6.' millioato be ¢qVered aeter IIouIe siJe In addi .. 
tion to 7.7 ... almIIdy cO¥Cred prior t() die ~ Gf tile PJan 
and 3.6 =iM_'au be .gowd uader t)ae COIIit.hlcdon ___ co C~  

Howe .... at eMima_ Gf (he Swe o~ illllcaeed a 10lWer filuN. 
(12.2 •••. 
3--84 LIiIIJI6 



28 

4.3 ~ r  Sixth Five Year Plan targets and achievements, the 
representat.ive of Ministry of Urban o ~ t slated in .his i~ c  

before the Committee : 

"For hQUse-site the target was 68 lakhs and the achievement was 
54.33 Jaklls. The percentage is 80.25. .... For co ~tr ctio  

assistance 36 lakhs was the target and the achievement was 19.13 
lakhs. The pelCf#ltage is 53.20." 

4.4 When asked about the pOsition' of implementation of the scheme 
in the Union territory of Andaman and Nicobar Islands, the representative 
of the Ministry stated : 

1 
}. 

"The latest figure is that of 1984-85, for Andman Islands 0.50 
lakhs was the outlay. 1500 house sites was the larget. and the 
achievement was 1305.· Percentage of achievement waS 87%. 
The tarlet for construction assistance was 150 the achievement was 
84 and percentage of achievement was 56%." 

\. 4.5 When ask.ed that the information was based on the report received 
and whether it was factually correct or not, the representative stated "we 
go by the reports we receive." When asked in certain cases the figures 
given were not ccrrect and actuatty physical possession had not be!!n given 
and that certain sites offered had not been actually developed, (e.l. being 
on hill slopes) and how could the beneficiaries' built houses there, the re-
presentative stated : 

~  

"When we r~ i  any complaint, we send them (complaints) to 
the concerned State Govemmqtt." 

4.6 When asked! to clarify the position about Union territories' which 
arc directly under the Ministry, he stated: 

"We presume that the information given by the State and Union 
territories  administration is correct unless the' cOntrary comes to 
our notice. Now, in this case we take note. of the hon. Member's 
statement and we would try to cross-check and have discussion with 

the officers there." 

4.7 11Ie Co ..... 1Uee BOte that lOme States e.g. ADdIIra Pndesh, Gujarat, 
K.raataka, MabIll'8llatn; Ra .......... , T ... I N.du, V.P. 118ft doae well 
an. el:eeeded the ...... ftDd for allocations of hOll8Hlites d ....... tile period 
.1971-1985, h.t regret · .. It States like BU., J  • K, Kinta, Orissa aDd 
Pap' have not showa ~ necessary bdeNst in tile euctdIoa of the 
'HowIbIa for ........ R ... LaIMHIr' .... IIDCI 1ft ....... WriDd the 
t ...... Ixed. WII .... ·Ce-.......... that tile ....... taeiea of the 
sc'_ Is die reIpOIISiWUty of tile State GoveI'IIIIIents, they feel .. at the 
poor progress In tile implenaentatioa of the scheme by lie StafeI/Uts is 
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. partly ... to lack 01 hdereIt .1Id eleetive follow lip I8eUOI'e8 by tile ad-
........ ive . MiIIIIIry. 11ae C ... 1ttee retoI8IDend dud Mlalslry shOild 
pelRe * ..... ~ wida tile StIItesjUTs I ...... behlad ia per-
fOl'la8llCe .1Id IaIpnss IIpOII theBI die Med to follow tile ldaeme in letter 
and spirit. 

4.8 11ae C .... 1Uee are IIII'priHd to DOte tIIat tile Mbdstry 01 Urban 
Developlaent ad DOt eared to test-daeek aM eornem.s of tile 81J1'eS 
furnislled by tile States fU1'1 ia I'IIIpeCt of bBplelaeDtlltioD of the scheme 
aDd last_ they are O8Iy aolq by tIae reports received from.... 'I1Ie 
COIII .. Itt. deprecate tile laity OR tile part 01 tile Miaistry ia not verifying 
the "eneMy of tile fI&ares t.naIsIaed evu In respect of tile UDlon territory 
of "e A ......... nd Nieobar ...... wllere the Union. Gom.nent is direct. 
Iy .rtSpOIIIib1e. TIle C_lUee "cndd inIpreIs gpoD tile Govel'llDlC'Dt to 
take ..... fnt .. to assess the pnetieal "orId.· 01 this social welf.re 
mellSUe. 

B. Pattern ollmplementalh7/l 

4.9 The Committee  have been infonned in a note that "siDce the 
flcherne is in ihe State Sector. house sites are aHotted free of cost to the 
rural landless workers by the State GovernmenWts. However, there is a 
varied pattern of implementation of the scheme at different levels tn States/ 
V.Ts." 

4.10 When asked to elucidate the term 'varied pattern', the CODl-
mittee have been informed during the evidel"lce as under: 

'''It is of two kinds. One is the variation in regard to the financial 
-ceiling.'i and the other variation is in regaJ'd to the implementing 
agensies. In regard to the implementing agencies, the State have 
1he freedom. May be certain States have a Housing Board, some 
may utilise the Block agency or land revenue staff. In regard to 
the financial variation, tbe mai-n reason wby the financial variations 
are arising is due to the fact that the ceilings which are there due to 
financial constrai(lts. do not realistically reflect the requirements. If 
they are realistically fixed, then we ca~ ~ a  to each State that this 
is the uniform pattern and they! have to follow this. The total 
requirement is not taken into consider.!ltion. In order to make the 
scheme effective in the field, the StB.tes have to supplement it. 
Dependiq on the local situation and resources, which the' States 

'have, they !afy the pattern. It can only be remedied, ~  the allo-
cations are made adequately and if their total needs are taken into. 

.consideration. " 
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4.11 When a ~ abo~ the i actwd. content of ~ tioaBces ~ reaard 
to the ho1llilw, the ropresentativp of the Ministry ~tat  dunDg evidenee : 

" . ; .. The qU8tUlll is ..... tia ~  ~  9aates. 
Alidhra ra ~  WtB giVing lb. t!()OOA-, - ~ ,1;J00f-.6ajIIIat. 
Rs. 1000/-, ar ~ a Rs. 1000/;, lIP 75% of the oMIJt11Ic:-
lion cost .• Orissa Rs. 1500/-. Punjab Rs. 5500/·, etc.-Rs. 5000/-
il the ~ Jl'8Ilt and Rs. 500 is for oonstrudioa asaist8llce." 

4 .. 12 Asked o~ it was etlSuteairiat the at)'tolilif gi\teb. 'gdes 'to the 
bencmCiary arid riot to the COritractbr ,t'li'c! teptese'ntirf'tVe adHl:d : 

"We, have beeR .iID.pmIsiDf on the States not to :let it donetarough 
the contraotorsj they should do it thrOlJF the Block machinery or 
HouaiBa Beenls. to 

4.13' , When aSked ",bat WIIS dorie in case eOtb()latbts Wert t~  
reaarding malpractices in the dfs'bursemeiit of the IlttlOGift. tIb! ~  

tative stated that in that case a report was asked for from the c~  

State. 

4.14 ReprdiQg capability of the i t~  pattern jn achieving the ob-
jectives of the prosramme. the Committee have been imoiiDeA:lln aftote 
that the pattern of implementation needed sOme baCk-up lite Ctr1lt'al.Ub'sI(!y. 

4.13 Whcftasked Wbbther ,the! Ministry'" e;n,r exuainefl the 
manner of implementation of the scheme in various State!>, the MlfliSh1' 
in a note have stated : 

"The Ministry have prepared the basic lluidelines which reitJain 
unaltered till day except· in case sources and norms of 6riancihg. 
Since this scheime is in the State sedor and the obJective perhaps 
for transferring h scJleme to State sector was to gl'f'e marc 
freedom' to theSwe&/1UTs. Therefore, it was never felt that 
Govermnent of India should get into the domain of the State 
.Governments ... 

4.16 Regarding havina uniformity in the manner of imp1edttlltation 
of the scheme aU over India, the Committee have been inforlne!d that it 
was not o ib ~ to bring about uniformity in the ·manner of iii1 ~ ta  
lion of the. scheme all over India. because India is a very big country with 
difterent life style-sand cultural ethos. The only uniformity wbich could 
be introduCed w.. in .. o! the.pI«. level rl asSistance and tsreference 
to the i ~  deprived sectioJI. 

4.17 the Committt6 have bIItt further ·infonned that "it was decided 
by ,the UniOb ·oovetturtent that there ~o  be n, rejular D'lonitot'iRg of the 
&cherne by the offiCers of the Ministry of Works and Housina. Hence in 
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the M"mistry of Works and ~o~i i a o~tor~ Cell was $'t up especially 
for looJdpj a,fJer' the iwpJ«mlentatjQn of dle ~~~  of ~ o~ t of rural 
house it~  

4.18 After HJe scheme ~  incorporated in tbe New 20-Point Pro-
gramme in J 982 the moqjtoring elorts of tho' MilUatry ..,.iurther streng-
t ~  i~ ftequcntly Uniqo Minister for Works & Housiaa. Deputy 
io i ~ and also the Seaior Oftigers of the Mioistry visited States and had 

4 ~i c  ~ io  regardina the iJnplOlBentatiOll of the sc1leme. In 1984 
tbe indeptb review were alliP conducted at various State Capitals to assess 
the performance of the scheme." 

4.19 In regald to the role of State o r~ ~ t r  for imple-
mentation ()f the scheme the Committee )lave bee,n ~ orm  that "the 
scheme is being implemented by State Governments and Ullipn tc;rritories 
Administrations. At the outset of the scheQle tf,te State o mm ~t  were 
cxp¢ed to talc:e urge,nt iWtionto : '" 

(i) Enac;t suitable leiislation (w.a.e this baS not already been 
done) comerring homestead riA:ts 00 landless ,workers in 
rural ~  in respect of sites on which their hQUSos/huts 
stand atpre&ent. 

(ii) Utilise available land owned by the State Governmt"pt of the 
GaonSabha in Villages fc?r provkling o~  ~it  ~  of cost 
to families ~ 'landless workers in 'rural ar ~ who are not 
covered by action under (i) above. 

(iii) AU ~b1i tra ti  t ~ -wi,ll ~o t() be borne by:the State 
Governments from t~ir own resources. 

(iv) Tbe 'benefits of the scheDle will be .adlDissible only to such 
f8{Di1ies of landless workers' in nmlI areas as cannot ,:be given 
house-sites in terms of the preceding ~ ara  

(v) The criteria  for landless famDies are : 
(i) Neither the head of the family nor any of its other mem-
bers own any land bat o ~r (agricultural or otherwise) 
in the villages/rural a~  

(ii) tlle family depends fQr its livelibQod mainly on .the un-
sldlled labour of its members (c.g. landloss apicultural 
workers). and 

(iii) the members of tbe family r~  intbe viPa8c. rural 
ar~ for t,hc ~ or t o ~ yoar. 

,4.20 10 October. 1-974 the .union Govomment issued Guidclines to 
tile States/U.Ts. which are as' follows :-

(9) The ~ m  should be implemented and projects sanctioned 
by the State Governments. with reference to the provisions of 
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J " theschcD)e as introduced by" the Central Govem11:1enl. No-" 
"deV''iation relaxation of the existing provision of the scheme 
should be made without prior consep.t of the Ministry. 

(ii) While sanctioning projects under the scheme the State Govern-
ments should adopt a check list to ensure that the projects are 
properly scrutinised before the sanction is issued. 

(iii) The State Govtl'llJllents should send this Ministry a COpy of 
the or r~ issued by them sanctioning each of the project under 
the scheme, with a view to ensure that all such orders reach 
this Ministry, the State Governments may number the sanc-
tion order serially. 

(iv) The State Governments ShODld submit to the Ministry of 
Woru & Housing quarterly progress reports separately in 
respect of (i) and (ii) above." 

4.21 In reply to a question, the representative of Ministry of Urban 
Development informed the Committee that 24 Stales/U.Ts, as indicated 
in Annexure VII had enaCted a new Law or revised the existing legislation 
rulell conferring homestead rights on landless workers. Regarding the 
States which had not so far epacted i at~o  he informed the Committee 
as under:-

"The States which have not so far enacted the legislation and which 
are not listed here are; Assam, Meghalaya, Nagaland, Sikkim, 
Arunachal Pradesh, Dadra and Nagar Ha,veli and Mizoram. Now 
the position is tho in ca ~ of Assam under the existingland revenue 
regulation there is a provision for confirment of: the right of land. 
In case of Meghalaya, N:agaland, Sikkim, Arunachal PJ;"adcsh and 
Mizoram, the problem is slightly di1lerent because they are under the 
Sixth Schedule of the Constitution, the administration of land vests 
in· the District Councils and they have a system of Tribal Chieftains 
and the Tribal Chieftains give the land for cultivation as well as 
land for home-stead and it is they who 'distribute the Jand. So 
there is no qUestion of any i ~tio  there because the customary 
ri ~ and law prevail. In regard to only Dadra aDd Nagar Haveli 
the information is dQ.t complete." 

4.22 When asked during evidence whether apart {rom depending on 
the statistics furnished by the States which in certain cases was not correct 
and thus could not be relied upon, what other agency had been developed 
for watching the implementation of the scheme, the Committee, have been 
informed: 

Uk a matter of fact, .¥t regard to the implementation of scbeme, 
wherever we found ~t the prOll'e&S. was IKJt upto thei mark we 
have persooally written to the Chief Secretary concerned drawing 
his attention to this. We have a small monitoring cell here in the 
Ministry. But, by and large. because this •  a Scheme in the State 
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Plan, we depend 'upon the State machinery and though at some 8.-we bad made piopoIal for 'baving, sonae roponal monitoring 
organisation also under the Ministry but 'flI overall contideration 
. and after cOnsultation With the concerned Ministry and the Plan-
ning Commission and the Finance Ministry it was thought that it 
may not be' practicable to have such regional Qrpnisations because 
there are various implications. States may think that it might tead 
to the undesirable developments." 

4.23 When asked whether elected Gram Pancheyats were aRsociated 

~ ith tlie implementation of the programme, as Gram Sabha were being 
associated in implementing the anti poverty programmes and there were 
clear instructions from the Central Government to that effect. the represen-
tative of the Ministry stated during evidence : 

"We will issue guidelines stating that Gram Panchayats should 
be associated in the implementation." 

4.24 Asked to state the possibility of setting up an exclusive agency 
for identification of housing sites and to develop them, the representative 
of Ministry stated before the Committee : 

" ...... firstly to have an exclusive central agency for identification 
of house-sites and the development thereof would be an unwieldy 
organisation. Secondly it would not be practicable for a central 

organisation to function because they have to function right at the 
village level and at, the Block level and there it could be only 
through tbe instrumentality of the Block people, through the vUlage 
level worker and so on. Even if we try to set·up a parallcl a 1~  

'it would be very difficult for them to function for a limited scheme, 
for rural housing. The other difficulty is, it would not be an 
economically viable proposition to have an organisation which will 
only talre over the land and develop it. It will not have sufficient 
resources unless it is subsidised in a JIVge measure ...... my sug-
gestion would be that at the S'tate level the States might have sepa-
rate rural Housing Boards, they could very well have their branches 
right upto Block level depending on their functioning ,and they cnn 
channelise the various assistance given from the Plan and also from 
HUIXX> ...... .. 

4.25 TIle Committee are distreued to note tbat so far tile MIRiItry of 
Ur"" Develop .... bve BOt ..... ole to evolve suitable pldeliael for 
proper ............ 01 .... IIdleIIIe for Landless RariI LItbolD' _ eonec-
tloa at .. udlllOltly "'y depead oa tile IIIItis6es supplied by lite State 
..... Ev. tile MiIIiItry ""e not IsIaed pldeUaes for 8ISOdIItiag die 
elecflel .;n. ...... ,. ......... 'ctdoa 01 tile propumae widell Is 
ell e eN for ....... ....,..,S ... oIftIBeat ad ,.nldpatloa in tile _..e. 
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De ConwMW IN 01 tile .epildOD tllat ...... p....are·to teIkIIeck the 
iIIIM .' ......... ..,. die ... ' ......... emI..... rn..eommittee 
..... aut Go ........ s"-ld ....... iatIIIy is.e ... ' II .... Iines to 
sadesjlJTs for .nlftllllllt of G .... Panrhaytdl 111 ... illplemeatation of 
,he ......... ..... 

4.26 The C_ittee note that tile patten eflmple.......... of the 
deMe fer ..... ' ..... allllbour varies froIII Slate to State. TIle .committee 
also note that because of the vastaea or Che eeDlItry ... eIIer pegraphkal 
consideratioal it II .. ,p818iWe .&0 .... uRilanalty in tile ....... ntation 
of tile sdae ... _ in .vo. 8111 eKlui ... e agency for ideRtifyhla ad *veiop-
iDR tbe 1I ....... Ite& 'DIe Co..w. &pee that In tile cirmw*Mees, UIIi· 
formIly in file ... of tile 'plot of ... aad tile lell" 01 ......... sho.ad 
be maiDtaIned. TIley, however, baprus ............ y depd ... ad _1ons.1 
the society sh()llld receive preference in the matter of gM ... ftaaadal assis-
tanee aad aUotDIent of house-plots. 

C. Monitor;ng 

4.27 When asked to state the position of statl in the Monitoring oe 1l 
set-up in the Ministry of Urban Development, the Committee have be'en 
informed duriftg the evidenee as follows : 

"'The monitoring arraDgeIDa1t is this. There is an cfti.cer wIth a 
celL There is not amlIlgement for actual visit to the sites. We 
do not have a field macltinery for the purpose of tnODitoriDg." 

4.28 When asked if the staff strength in the cell was sufticieJlt for con-
ducting regular monitoring, the Committee hBNebeen iDfol1BN by the 
Secretary ~tr  of Urban DevelopmCftt as under : 

"Our present arrangement for monitoring is not su:fticieilt as it is 
very rudimentary. If a real effective implementation and iupervi-
sion is to be done this arrangement has to be suitably streftgthened." 

4.29 Regarding indepth review conducted' at various State capitals in 
1984, the Comr i~r  have been informed that: 

. "as a pw;t of the monitoring, the Ministry of Urban Dl.l'elopment 
(earlier M/O Works and Housmg) conducted in-depth reviews of 
the schemes under new 20-Point Programme at variOll. State capi-
tals. The following in-depth review meetings were conducted from 
] 984 onwards :-

Review at Shillong on 16-18 .. 1.1984-Aiaam, Manipur, 
Meghalaya, Nagaland. Sikkim, ~i  West Deagal .,UJTs-
Arunachal Pradesh auP Mimram . 

. Review at Bh.1.lbaneawar on3-1-t-1'984-Uttar Pradesh,' 
Madhya Pradesh, Bihar and Orissa. 
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'Review at Jammu on 23-24-1-1984-JaJl1lQu and Kashmir. 

J:leview at CbandJgarh 01) 24 1-1 4 ~a ~4-t-1 4 

-AN (Punjab). . . 

Review at Madras on 25-6-J984-Tamil Nadu a ~  

Review at Bangalore on 12-9-1984-Karnataka. 

4.30 Asked whether any improvement in the implementation of the 
Scheme has been noticed in the States which were reminded about the tardy 
progress in their States, the representative of the Ministry of Urban Deve-
lopment has stated in his evidence before the Committee :-

"We had an evaluation done about four districts in Orissa by an 
independent agency called the Centre for Evaluation Research Plan-
ning and Action ...... " 

4.31 The Centre for Evaluation Research Planning and Action have 
inter alia stated in their study note that "survey reveals that in majority 
of cases beneficiaries are those who happened to be already in occupation 
of the land that was given to them ...... Systematic identification of pros-
pective beneficiaries is still to be completed. . . . .. However in some cases 
the beneficiaries have neither occupied the house-sites nor shown any an-
xiety to occupy them ....... Keeping this in view rules may be prepared 
to the effect that where the house-sites are not occupied or construction 
completed within a period of 6 months or one year from the date of posses-
sion ownership in these house-sites shall revert to the State a~  allotted 
to other eligible beneficiaries ...... Beneficiaries should be able to make 
do with much less area and surplus land should be utilised to rehabilitate 
more and more of houseless population." 

4.3% 'I1Ie COllllllittee are sl.lrprised to note that the scheme for Landless 
Rural Labollr Is being Jmplemeated without creating a suitable ad proper 
monltorilla eeII at the CeDtn. They also note that a proposal for having 
soine ,reaional IBOIIlturIng organisation had been dropped due to certain 
implleatiolls. 'I1Ie Committee, further note that the C atra~ Ministry bad 
made certain Ia-depdl studies at the capitals of variollS States whldt· remain-
ed confiDed to the minutes of the meetinp and for want of adequte staff, 
no proper follow .... p action on the findiup of the studies could he taken. 
Tbe ColIIIDiUee recommend that monitoring cell in the Ministry aoald be 
suitable stre .... ned, both qualitatively ud qaantitatively, at die adminis-
trative lIS w. as technical levels, in order to ensure proper moaitoring 
wbidl will dledlvely improve die implementatioD of die scheme by the 
sa.aes ... UTI in letter &lid spirit. 
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4.33. The Co....uttee Me that OR tbe behest of the MillisVy, tB 

Centre for EvaiDatloa, Researc", Planning and Aetion, New DeUai had 
evalDated die IpIpltIDeatatio. of sdleme in tbe four districts of Orissa. The 
COIDn;aittee are of the considered view tbat more such evaluations shoHld 
be coDlhlcted In dilereat States and UTs to pinpoint tbe weak spots in tile 
imple._don of tile ae.e for appropriate remedial action. 



CHAPTER V 

MISCEu..ANBOUS 

A. Fresh Survey 

5. t Regarding the need for· a fresh suney to find out the exaet number 
of landless families yet to be covered, the Committee have been informed 
in a note that some of the State Goverpments had ·already started their 
sun'cy work. However, it was left to the States/UTs, to decide whether 
there was any need for survey or not. The Ministry has clarified that sur-
vey involved quite a bit financial burden and the Government of India 
did not finance such activities. However, 'during the evidence, the repres-

entative of the Ministry stated that : 

"The need for a housing cenSUS! is there. We have been asking 
for this but because of the pressure on the. Census Commission: 

we have liot been able to have a census of it." 

5.2 When asked if it would be possible to conduct a survey with t ~ 

help of local bodies like Panchayats, the Committee have been informed 
during the evidence by the Director, N.B.O. as under : 

"As I mentioned earlier, the assessment of housing shortage can 
only be based on national population census because there is no 
separate housing census. The second thing is that while considering 
·this, we have to take certain degree of acceptance of a house-
pucca. house, semi-pucca house. serviceable house, unserviceable 
house and all that. What we have done is that we have assessed . 
on the basis of the pOpulation data of 1981 the shortage in each 
Slate and have referred this figure to each of the States and ha,ve 
also sent our officers there to ratify and to request them to examine 
whether that shortage exists. Because of the geographical situ&-
tions, the definition of house is different in North-Western region 
than it is in U.P., Rajasthan or Punjab. So we have written to all 
the States. Our Officers have also gone to the States. But, as has 
been pointed out by the Hoo. Member, it is a fact that no housing 
census has been undertaken' so far and I think we are trying our 
best with the help of the national population census!' 

5.3 The representative of the Ministry of Urban Development further 
stated : 

"There is a great r.eed of housing census which would bring about 
data. For the present, as suggested by you, we are haviDl a dia-
lope with the State Governments on what kind of housing is accep-
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3. 
~tab  to them. Then we shall identify them. In estimating the 
shortages, three mai ~  i.e 'taken into consideration. One is 
the increase in population. Sewnd is the breaking of the joint 

family system and the third is the· obsolescence of houses that is 
the old hQUses getting dilapidated and, going out of use. Due to 

t r~ ~ i  t ~  ,of ~~  are wa&he!i away. These are 
also taken lnte i ~  

5.4 Aaked if d.te migratory nature of the landless rural labour is also 
1aken into consideration whDe! making an I!ssessment of the needs ,d the 
bouses, the tepresentativCll of the Ministry of .. Urban Development stated in 
,evidence ~ or  the Committee : 

"As a matter of fact, one of the, main guidelines in this 8Cheme is 
that when the Members of the families of the beneficiaries of the 
&eheme should, be residing in thr>vi1lages of aMBS for the major 
.part of the year. Subject of course to, 80Dle variations" tile practice 
is that even if one 01' two gRlMD lip members of the family go t" 
work in the ot'or area, sqQl,e m m~~ conijll\1e to live in that accom-
mOdation. But t r~ar  certaia areas where Ia&Y be the wllo1e 
family migrates ·to plaQeS where they get work. SU,D.ilarly ¥t hilly 
areas, artic~a  wl1e.re jhQom cultiv.auoQispI."_ctised, ,.tee three 
years or so, they go to ather ~ a  ,These are SOJ;[le of .the direc-
tives. There is no ~c a a ~ .in tb~ ro cti  because 
the popwation covered by these operations o~ be marPlal, may 
~  % or so of the total population of the country comes Ulider 
rural bo o ~  

5.5 When asked that a fresh survey was urgently needed to indicate 
the number of families yet to be covered, the representative of the Ministry 
dUling the .ev.i,deaoe deposed : 

"We took it up witll the Planning Commission and we wanted a 
scheme to be included for an All India o ~i  census or a Survey. 
But there has beCI'! no aUooation for this purpose with the result 
that we would have to depend on the State agencies. The State Gov-
ernment have to make an assesSment of the requirements in this 
connection. We have written to the State Gover·iunents to make a 
fr.::sh assessment and update their figures regarding their require-
ments in the housing sector, particulurly for rural housing and 
-rural landless." 

5.6 The C8IIIDI1ttee DOte tIIat a part 01 national resources is bei .. 1 invest • 
• d i. lie sdaeRle for R ....... fur Laa4less an ~ ...... r. ne ~~itt  

........ r note diet no proper .. rvey to assess tile lllllllher of homeless families 
'has heeD c:OIIdaded so far aDd c:akUlatioD are based more or less on the 
'1971 or 1981 CeDSIIS &pres. The ComlDittee ftCODlIMH that in order to 
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ensare dlat tile beDeIts of tile sdaeaae reaclt tile ,00-of tile poor laadIess 
rural people It is e ....... to ldeadfy .... oa • lI,atematIc: .... co .... .. 
basis ... __ fIiat ead ia view It is ......... dud ................... .. 
in tile niiaI ateu is Ulile«aken. 'l1ae COBUdIee ..... tUI Ia order to 
uncIerCiIb II" ........ veatare, belp of tile States ud 11.Ts. .... tlaelr 
loeal Iiodfes like PiiDdIa)'lds etc. slioald be soqIit. MUe-co ....... die 
IIl11'\'e" d881Is of paCca.CNIIIe, &eiili.;pacca house, settkeable "OllIe .... 
~ IIoaIe .... d be separately ellUlented aad tIie ~ 

nature. at lie landless raral lahoar sliOUlcl be tabD iDfo aetoat. ''h1s wilE 
ensure a ~tat1o  of ftae deDie In a p .... lied aad IiY--.a.: way. 

B. Pel'Spective Plan 

5.7 When asked if Government contemplated formulating s.",*, com-

prehensive perspective plan to provide houses/sites to the laadless rural 
laboUl within a specified t~at  _ frame, 1he Ministry of Urban 
Deveiapmcnt in a I10Ie have infOl'lDed the Coauoiuec as follows :-

'-n.ere ~ a wido'PP betweea the .... ing ~ ad awail-
ability of houses. .1lhe Ilousiagcc:mdirions in the ceua&r:y 1ft retller 

jIoor. A large nwilber of pIOfIie eidIer IiIJe widIout." _1* 
w .... oeVer 01" fbc umt& at'e tIIbIori 'the ~ :poslible INIlllhlllds. 
1'be <*jectives of our Five Year PI811S bavel ~ 1beret'al:e, to rc-
daee substantillfly tbe aumb« of absolutely 8helitcrktla :people ad. 
to provide conditions for others to improve their housiDg eaYiIVll-
mem. 
Based upon the Census data, the ~ioaa  BlljldiQiS Qrpnisation 
'NBO) estimated the bousW& iDadequuy in. the coualry duru.g 
1985. DuriQg 1985, tho heusina short. was of the «dor of 24.7 
.mwon dweUiag units (18.8 million' in the rMralareas and 5.9 
million in the urban arewt) keeping in view the foUowina criteria :-

<a> Every household,urban or l1IIlll, 'Ihouti ha\le' nhousing unit 
W itlitf; 

(17) In utban areas, a 1\0trsing unit may either be pucca or semi-
pucca, and 

(e) In rurlll areas, the housing unit may be ptioca, semi-pucca or 
~c ab  kutcha. 

Od .. 881M baas, it is estimated by 2000 A;D., the hou!iln, shortage 
would be 39.1 MilUm CMrelling utUts (29.8 million in I'"calMen ~  ~  

mi Ilion in urban areas). 

A review of the past performance in the public sector as well as 
tbe private sector housing investment makes it clear that country's, 
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housing' problems, both r r~ as well as urban., cannot be solved 
·in one plan ,period. Keeping in view the projected shortage of 
housing by 2000 A.D., it should ]x: feasible, to c~tc  up with l1o\ls-_ 
ing requirements of the co t~ if a sustained programme of in-
vestment and construction is undertaken over the next 15 years. 
'The housing activities are, therefore, required to be ,boosted by en-
couraging private savings, t io~ and fiscal incentives, liberaJisa-
lion of bank finance. etc. In the public sector, Plan funds are no 
doubt the main. source of finance to State .Governinent's/UTs. 
HUoCO's role lit providing housing finance has heen quite effective. 
It has been observed that HUOCO is already prepared to finance 
well-conceived housing programmes including rural housing pro-
grammes." 

5.8 The Secretary of Ministry of Urban Development further informed 
ill(} Committee during the evidence that, "as a matter of fact, our perspective 
bas been dlat from the very beginning we have been planning over a time 
span of 1 S years or 50. And apart from. that we have also accepted the 
U.N. Assembly Resolution relating ~o the International Year of tho Shelter 
for Homeless 1987 (I.Y.S.H.). But the objective is that by the end of this 
century, there should not be any r~o  without one houstng unit of a 
reasonable quality. This is the 15 year framework;..t which we have 
to work." 

5.9 'I1Ie Co~ are happy to note tbat·the Government have accept-
-el the U.N. Assembly Resoladon for oItiIervlngl987 as Internallo .... Year 
of 'tile SIIeKer for the Homeless, and feel that as a befitting respoase the 
Gove ....... should live a .. illlpet1ls to the scheme of bODSillg for landless 
T1Il'81 I ........ by aceeleratJng the pace oflmpiementation of the scheaie witb 
the end in view that Ity tile lam of ceatury there does not remain a i ~  

rural landless famUy shelterless. 11Ie Committee are of the opinion that 
-direct involvement of the beneficiaries wida tile implementation of the pro-
gramme is a condition preeec1ent in making the scheme a success and en-
suring that Clae benefits of the ~ m  Sow only to the right persons. TIle 
Committee would also like to emphasise the importance of constructing 
houses ia clusters wllere common facUities like water supply, approacll 
road, saaltary facllitles could be economically provided and houses so 
located t1Int they an near Clae place of work of the labour. 
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C. Cooperative Howe Building Societies 

5.10 In a note ()O Cooperative House'Building Societies, the Committee" 
have been informed by the Ministry of Urban Development that: ' 

"The im o~a c  of co-Operative activity in the field ~ housing is 
well recognised in all the countries. ,The mam advan. Of pro-
moting housiDg through cooperative efforts lies in poo1inJ the sav· 
iogs of the persons even in the. lowest call!gories, . raising resources 
through financial institutions on their collective security §lid coHec-
tive development of land and, construction of housing thereby re-
ducit1g the cost of construction and, creating livable and pleasant 
environment in human settlements. Housing cooperatives are 
also effiCient agencies for providing utility services at economical 
. cost ensuring efficient architectural planning to achieve economical 
sp&:e utilisation in. designing dwellings by getting $ervicoa of com-
petent archit«ts, planners and engineers. '  , 

The Apex Housing Cooperltive Societies are charged With the 
, reaponsibility of financing the primary' hOllli. COGpelatives and 
also to provide general guidance and advice inadm\tUstrative, tech-
nical, financial and Jegal matters. ' The Apex Oooperatiw.Housing 
Finance Societies are, at r ~ t  operating in Andhra Pradesh, 
Assam, Bihar, Gujarat, Haryana, licK, Xarnataka, Kerala, Madhya 
Pradesh, Maharashtra, Manipur, Punjab. OrisSa, Rejasthan, Tamil· 
Nadu, Utt,r Pradesh, West Bengal. Meghalaya and in the Union 
Territories of Goa, Daman a:nd Diu and' Delhi. There are now 
about 37,000 primary cooperative housing societies in the country. 

A National Cooperative Housing Federation was l'CJiltered in 
1969. Its headquarters are in Delhi. This' Federation' represents' 
the COoperative Housil'lg movement in the country and has ~ot 

affiliated to it most of the State level Apex Societies. 

By 'and large, the cooperative housing Societies in Che country 
depend on their share capital, loans available from the State Gov-
ernments. Members' contribution and the loaDs from LIC and 
HUncO. -

It mp,y, however, be added that the· administrative control o ~ 
the National Cooperative Housing Federation' (the National level 
organisation of cooperative housing assistance) has been transfer-
red from .the Department of Agriculture and Cooperation' to the 
MinLlitry of Urban ,Development. This is being done· 80 that the 
activities of cooperative &ector come under direct and effective 
5uper .. ision of the Ministry of Urban Development. Wldch is the 
nodal Ministry of Housing." 
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5.11 When asked to state the working of the cooperative housing 
schemes in rural areas, the Secretary, Ministry of Urban Development sta-
ted in the ~4  before the Committee : 

" ......... UptiU aow, cooperative housing as a subject was Dot with 
the HouSoing Ministry; it was with the Ministry of Agriculture. 
Oaly ~  on our persi8teDt request, it is proposed to transfer 
4:OQpera&ive housing to the Ministry of Urban Development Ano-
th&r tbi:ag is this. What weare ,p1!Op08ing now is, on the same 
pattern as in the case of acricukural coOJ)eratives where money 
is being given, similarly for houling ccoperativ.es ako there should 
be a low and a chaRnel of fUllding. All 'those ideas, we arc trying 
to w«t out in WIltlultatioo with banks. " 

5.12 'lite Co ...... ttee ~ ftW flae achDlnlstrative colitrol over the 
Natloaal ~i t Iteuiaa ·Fedention bas been transferred from tile 
Ministry of Aaricalture to tile MInistry of Urban Developmeat. This 
arMS ' ..... C ........... lIN ... , will ra.It hi·......, ... "edive 
'"W'rat? 1 f', ... " ... '............. 11111 C ..... ......Daaend 
tIaat MIAIIIII.r .......... n ....... " of .... 'r... ............... ... 
tbe lIoud I C!MPII8IiYes • 1M leld of , ........ f. I ........ IUNl "boar. 

D. Nfltiontll Policy 

5.13 Is • nOle on "Nafioal PoUcy" submitted by the Ministry of 
Urbain Dewlopmeot, the c:.nmittee have been iIlformed tbat tbe "National 
Policy" for proridiq housing to tbe a.,utICIBS labour was1irst formulated in 
1971 i. the Miniltry of Works'" lmuaiJlg (now M/o Urban Develop' 
meat). 'I'.b6 scheme aimed to ,provide 'bouse sites to 13Mloas aJl'K:ultural 
"labour free of cost w.ha view to amelioratinl the lot of die r.ara1 poor. 
Under tbia scheme, 100% ,rut assiitance was provi4ecJ to .. State 
Govts.jUr AdministratiOAs. The scheme remained in Central &eCtor upto 
the end of 4th Five Year Plao and transferred to the State sector with 
!effect from 1-4-74 on tbe recommeodations of Natiunal Development 
Council. It was also included in the Minimum Needs PrograllllDe, funds 
for Which are specifically earmarked by the Planning C0mmission in the 
Annual Plan outlays of the States/UT Administrations. 

Originally, the scheme was intended to benefit landless asricultural 
workers, who did not own any ~  whatsoever, 8,ricultural or other-
wise, in the rural areas. b~ t  the scheme was extended (0 the 
rural arttsus. 

The 1ate5t hOUsu. ,policy is rdftcct4d in the Seventh Five Year Plan 
docWDCllll, _cb aJao -protvidcs allotment of house sites and construction 
assistaJlceaeMls. Tee '.lieDt feature of the scheme rematns unchanged 
except the norms of financing,'" 
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5.14 When asked during the evidence if the Ministry bas formulated 
any National Policy for providing houses to the landless labour, the Secre-
lary, Ministry of Urban Development informed the Committee as under: 

"Apart from whatever has been stated in the Seventh Plan, we do 
not have anything. Tbis is also a question which is ~i  discus-
sCd, whether we-should have a National Housing Policy like the 
Industrial Policy or Textile Policy or Education Policy. B\lt 80 
far this has not materialised, and we are guided by wbatever is 
stated in the Seventh Plan document in this connection." 

$.15 'Ole COIDmittee f.1 eoaeeraed to IIOte .... Goven_1It "aYe not 
,yet cOIlCeived a NadoIIaI HOtii.. Polley. The COllllllMtee feel tIIat tile 
_bae ... co_ wIleD GoverDlllellt sbCMdd live a serlOti ..... t ... evolve 
• 'Nado_1 H ...... Polley' "l1li_ fa ... Iou of time for . pia .... deve-
lopIMat at ll!aIJIe ..... settlemeats keep., ill ,lew die _Ie retlaire-
. 1fteJds ad aeed for ........ pie ..... e.vlromMBt. 'he Policy • ..-Id be 
cxpllclt Hold die time aeda for dle"._. the set tIIrpt. 

NEW DELHI; 

April 21, 1986 
V Q;shalchtJ I, 1908 (ST . 

4-14LSS/86 

CHINTAMANI PANIGRAHI 
Chairman 

EstimQtts CDmmittee 
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APPENDIX 

Statement 01 B«ommelUJliltionslOb.rvl/tions 

Para No. RecoauneDdationaiObaervatlons 

2 3 

1.10 The Committee note that rural house scheme in India. 
was DOt iacluded as a aeparate item as a PlaB ICbeme in 
the First Five Year PIaD bat rural boaIiq, .. a 
part of tbe Community Development ProJl'lllllllO. did 
receive lome attention duriq tbe Fint Plan period. The 
Committee rearet to note that DO detailed IU1"VeY bad, beeD 
conducted before the formulatipn of the scheme to find out 
the Dlapitude of the rural housing problem. The Committee 
are constrained to note that durilll the last three decades 
of planning the GoverDD:Cnt bas not taken the problem of 
providing hOUles to landless rural labour with the impor-
tance it deserves. although the Committee in their earliC1' 
Reports in 1967-68 aDd 1!)72-73 had drawn atteotloa to the 
unsatilfactory perfOflll8DGe 01. the VIDap Housina Scbcme 
during the earlier Five Year Plana and the apathy of the 
State Government. towards tbe Scheme. The Committee. are 
of tbe view that an important locial welfare scheme like 
the rural hOusing scheme which effects a valt majority of 
the poorest section of the population should have been 
prepared after a careful', and realistic auessment of the 
needs of the .rural people of the country and not without 
making any detailed survey. The result is that much 
valuable time was ICIIt on aecount of not tackling the 
problem -on a scienti1lc and praeticable basis and tbe coat 
escalations during the last' three decades have made the 
task of the poor in puttiJIg up a shelter ever the piece 
of land given to them much more difficult. All concerned 
have to take a lesson from tbis if thinp are not be 
allowed to go awry in .future in matterli which cover millions 

of the POOrest of the poor in the country. 

1.13 The Committee note that on the basis of 1971 
population census. the Planning CommiBtlion had projected 
the requirement of hou8ing for laodleH rural labour u 145 
lakbJ by 1985 while m the basis of 1981 population census 
the National BuildinJl! Organisation bad estimated it as 188 
laklu. Makina allowance for increue ill laudle. labour 
force consequent upon iacreue in population and adeli ... 
the' other landless worker. in the rural area e.g. artieans and 
fishermen wbo are an inseparable part of the villale com-
..... tv. the projection ~ be much bfaber. 'l1Ie Com-
'mitteefail to understand that .. '!Vhen N.B.O. could project the 

47 
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3. 

requirement on the basis of 1981 census why the Ministry 
cou1d" Bet caDIct ... ta1iadc data .. that baaiI aDd make 
.,..OjeCtiODS accordinalY. Thill sbowl llariDaIY the contiftued 
apatfly and tact of zeal on the part of the Ministry towards 
the 8cheme. The CommiUclC. ueocl hInIJ.y empbuiae that 
only uraent and caacerted multiprODJDCl result oriented steps 
can solve the rural housiog problem. The Committee feel 
that ill anter to fWil this S(K:ia] obligation, mobilisution of 
iaancial, phyai.cal, m..n aad iDdutioaal I"CIIOUI"ceI is called 
iof on a priot"y. basis with a time bound programme. 

I :18 The Committee ROte that duriq the lst Five Year Plan 
tJ.te was no .,eci6c .... for rural bouaiDg in the 
ceuatry. However, lie SIcond Five Year Plan eovi-
..... , r..r .... adleme called "Village Houlinl 
project Scheme" ud an allocation of llI. 10 crores was 
ma ~  Apin d.urins the 3rd Plan (1961-65). ADnual P]8J18 
196606' alld me 4th Plan 1969-74, an amount of Rs. 12.70 
CJ'OlleS, lb. 3.1'9 CAmeS MIll Rs. S.2S crores respectively was 
allocated for rural ~i  The Committee. feU concerned 
by 10w priclrity givea &lid die low proviaioo made in the 
Plans for rural Musin,. What paiDS tbe Committee 
JIIOPe is ~ e'¥CD .. low aIocatiODl were not fully 
utiIiIed and only ... 3.7 croree were spellt in the Second 
.... as ...... aIealtion crt RI. 10 croree. Lite-
wile, dlllias 1M W Ptaa c.ty Ra.. 4.U crorea were 
speIlt as apiost RI. 12..7 cror.. During tile ADnuaI PI ... 
as ..... ... 3.1' cnJra oaIy ... 2.S6 C1'OI'CI were spent. 
III the ... PIlla, dae ~it r  was RI. 4.27 crorea against 
an allocation 0( a.. S.2S crores. The Committee are 
dil*rClled ·to tad a co.&inWna trend of aCCOl'diag a very 
low priority to the rural housiog schemca and still a 
!ewer priority to its implementation. Although the rural 

housiDi was recopiaed as a "social measure of vital impor-
tuce" in t968 yet tho maaai_ 01. themral hOUting prob-
lem was not realistically assessed and projected in the sub-
!IOfIuclit Five Year P&a.. Tho CoID11liUee are surprised to 
note that while Pi'cParina tho 7t1l Plan DoculDCDt, ceIIIUS 

filW'Cl of i '71 were ciDPladed 1IpOIl althouah the latest 
eeaaua fi&uRs of 1981 were available for quite some time. 
The Committee can dearly perceive the ladt of interest on 

the ~ of !the PlIUIIIaS towanta the rural houaing de8Pite 
tbe m=ared rurtioaal policy of die Government to accord 
high priority to rural housing, the Committee are of the 

view tUl bousq for the rural poor, which is a baIlic human 
neGe.ity, ehouW H accorded appropriate high priority by 

_ . __ ._ .. _._ ...... ____ ~~ ~~ i  C ~~ io~  ___ . ____ ... ______ .. __ . __ _ 
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1 2 l 
---~-- --... --.... --.... -------- .. _._._-----
... 2.6 TAle ColllQlittcc ROte that scb,eme for pl'ovidiD, house. 

(,-

10 the JaIKUCSS agricultural lalilour wa. transferred to 
the State Sector as a result of the decision taIr.en by 
the National Development Cou",::iJ in its meetin, held in 
Occember, 1973. They also DOte that upto 31-3-1974, when 
the scheme was under tho Central Sector, 8.85,501 bouse 
sites were allotted to the landlas Rltal workers. by the States/ 
Union territories where as from 1-4-1974; when the IICheme 
WII trIDIferrod to the State Sedor, aJICl apto 31-3-1"5. the 
nlllllhcr of hoUle aitel allot ... by the various States/Union 
wrritori .. 'WIn I.Zt,87,e71. 11Ie Committcc agree that there 
is need for leamina from tbepest experience and. gear-
ing up the impillbenta&iOll ud follow up eJforlS. Apart 
froat .loIIing 00....... IMnI is a1~ neccI for pro-
v ..... otlw _Ie ........ .... lib drinking water, 
roads etc., if it i. to be eMUred that landless rural poor 
get the best benefit of the laiKI siven to them 'and arc 
not tempted to pat!. wtIh it dUe to non-availahility of 
drinkin, water and other basic amenJdes. 1bo Committee 
hope t1mt the State Govenmaents ",ould be persuaded to 
Blrare their tesponslbffity towards tbta JOclal obIjptioD eamestly 
and to implement the 'SCbeme expedItiOlllly aacI vIgol'OUlly iD 
theit teBJleetfve !kates. Tbe COIIl1flittee recommend that 
States Ihttuld be aStel! to ensure that fund. provided for 
housin, schemes in the an,nuill Plans are not diverted to any 
ather development projects. 

2.7 During theit visit to ftshcrmen colonies at oro it orai~ 

Mottaa'l and Matlmidalam ill Kuyakumari District of 
TaMil HMU the OomWllltee foand' that in most of the coloni-
es infrastructural facilities like drillling water etc. had not 
beeR proviaed. TIle COmaDittee aofed that at NeorodI-
tfIorai Murtam and Ma1aMidalam the fi.bcrmen lived in 
thatched huts of their own which apart from beinl in-
sufficicut to provide them Itouiiaa faciJi_ could DOt flCe 
the vapries of weather i.n lOme cases the Iud a11oUec1 
was not developed for puttin, up any coostruction. 1be 
ColDIbittee recommend that the matter may be tabD up wltIa 
State/U.T. government 10 that a Committee consisting of 
local M.P .• M.LA. Munictpal Councillor IUI4 Sarpaac:b of 
Pancbayat is formed to 4IOrt out tile .tifticulties of beDcficlarieI 
and to advise tile Statc/U.T. OOVCl'IUIICDt in identifying 
the land for allotment to bene&ciarict wblch Iboa1cI be 
developed for puttina up c:::olfBtrUction and for providJq 
them requisite construction a.sistance and minimum 
t.ic i ta ct ~ for drilllWra .-tel' etc. 

2.17 The Committcc are aware that tile M"miItry of Urban 
~ o m t has a proll'BJlUllO of providiq HOU!Mita-
cum-CoDlitruction Asistance to the Landless Rural Labour 
indudiag Scbeduled. C81tes1ScWa1ed TribeI, aDd the 

--------------------
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7. 

8. 

9. 

10. 

2 3 

Ministry of AlI'iculture (Department of Rural Development) 
allo plOVides Construction Asaistance to the laadkias Scbe-' 
doled , Cates and Sc:beduled Tribes.. The Committee 
fell tbat  for better coordination and implementation of the 
IiCheme and" also to check the overlappilll of funds. the 
Govel1llllCDt should colllJide.r the feasibility ofeJltrustiq the 
work relating to administration of both the schemes to one 
Ministry. 

2.18 The Committee are in all'eement with the view that while 
allotting house sites to landless workers belonging to 
diffenmt CU_. communities and Rligions it should be en-
sured that it leads to integration in social and economical 
spheres of life and does not result in sesreption of 
familiea belonging to Sched.uIed Cutes aDd Scheduled 
Tribes aDd that they are suitably interspened with other 
families IICttled in the same locality. 

3 .7 The Committee note . that there is a progressive in-

3.8 

3.9 

crease in diJferent Five Year Plans in the amounts sanc-
tioned for the housing for laDdless rural labour. Despite the 
fact that the. amounts spent in the previous Plan was far 
less t,han aUocated. the a1locatioDS were increased. The 
eom.Di.tteo learn that subaequeat iDsta1ments of amounts 
under the scheme of "HoaIiq for Landl. R.ural Labour" 
lire beina released to States/UTa without pttin, the proper 
utilisation certifieates from them for the previous iIutalment. 
. The Committee are distressed to DOte the lack of interest on 
the part of the Ministry to JO into the reasons ,of non-
utilisation of the amount sanctioned under the previous Plans 
and in just mecha.nically releasina the subsequent iJllltalmentl 
without insisting on any utilisation certificates for the earlier 
instalment and without knowing whether the amounts have 
been ~  spent for the pro,ramme for which it was 
siven. 

The Committee agree that the fund. for such social-

orieated schemeS for tbe landless poor ahould be released 
with utmost apeed so that tho projects ill baDcl are not held 
~ for paucity of funds. At the same time the Committee 

, would eJ:Pect the Govcromeat to It> by tho normal financial 
procedures in getting tbe utilisation certificates before r~

leasia, any further fnstahnentl' and thereby CIIS1I1'ina that 
money bas heen actually spent for the purpose for whicb it 
.... Jiven. 

The Committee al80 recommend tbat the ftlads for the 
HDusiDi for laDdJ_ nvaI labour under tile MiaiIlllMll Needs 
Proaramme should be routed by die Plamliq Ownmiaeion 
throup the Ministry of Urban Development so that the 
Ministry can exercile better control over their 
utiUaauon. 

. ........ _ .. _---_._-------
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The CoauiUttee urp the Government to e.uraJDO the' 
pnuibllity of lII'K'i.Uo• RUDeO with their rural housing: 
&ehcmes for proper ICreeu.in. and implementation of the 
Schemes and al.o induce the State Governments to-
make use of HUoeO', promotional activities in tbeir res· 
pective Statea. 

The Committee note that HUoeO i. promotilll tbe con-
struction of hoUleI for rural IllDlllelS labour by providinl 
~  of Rs. 6000 which has boon taken u anticipated cost 
of a rural bOUle. The Committee are, however, dilltraied 
to note tbat the performance of bankinl sector in the ftcld: 
of rural housina is far from satisfactory. The Committee do· 
not agree that the bank, are not reccivina applications for 
loans from the beneficiaries. The Committee understand 
that wide pUblicity, as .necessary, bu. not been liven to loan 
PI'OIf'8.IDIl1CI of the Banta. Tbeinteteetbeinl char&ed at 
the commercial rate of 11% to 12% for the loaM iI allD' 
not conducive to construction activities of wcatcr section of 
the society: The Committee feel tbat like Kerala State, 
other States/UTs should consider collaborating with volun-
tary agencies and HUDCO for rural housing. The Committee 
appreciate the proposal put forward for the settina. up 
of a National Housin, Bank for financin, the housing 
Hclorand recommend that Government do fin.,ise. it 
at the earliest. 

The Committee note the work being done by National 
Building Orpnisation in tho field of donstruction or 
cheap houses. They are happy that the Ministry oC 
Urban Development with the help of the National Building 
Organisation bas set up 12 Relional Centres for research. 
training and extension. The CommiUee feel that throup 
research, suitable desijlls of low COlt hOU8CB which ellllure 
economy in space utilisation and functional efftcieacy IIhoutd 
be evolVed for different climatic condUions with the UIIe of 
locally available buildina materials and skills while CDIIuring 
more durable and economical construction by adoption of 
improved construction tecbnololY. 

The Committee note .that the quantum of subsidy beina 
provided' to the beneficiaries hu been found inadeqaato and 
if the concept of incremental housing it accepted as eaential 
then it should be o aib~ for the States to Provide shelter 
within this amount. The Committee also note that Ute pro-
po .. 1 of auglDCnting the level of subsidy and li.tins it with 
institutional fiDBnce ba. been under conaideration of the 
PIMaioa CommiIaiOft. The Committee would like to the 
Miailtry to apprile them of the decisioD taken by tile Plaming-
C-.illion in the mast ... -------.-.. _-----_._----------_ ... __ .. --........ -.. 
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-------------------------------------------------15. 4.7 The Committee DOte that some tat ~ e.,. Andhra 

16. 

17. 

l8. 

Pradnb, Gefarrt, Kam.tab, Maharashtra, Rajasthan, ~mi  

Nadu,U. P. -have done well and exceeded tbe 'tarset fixed 
for allocatiolD of house-sitea durin. the period 1971-1985, 
but relret that States like Bibar, J A: K, Kerala. Orissa -
and Punjab have not shown tbe necessary interellt in the 
execution of the 'Housing for Landless Rural _Labour' 
scbeme aDd are laaina behind the taraets bed. While 
the Committee reafise that the implementation of the 
scheme is the responsibility of the State Governments, they 
feel that the poor pt'Osress in tbe implementation of the 
'Scheme by the States /UTa is pardy due to lack of intercst 
and effective follow up measum by the administrative 
Ministry. The Committee recommend that Ministry should 
penue tbe matter vilorousty with the State& IUTs lagging 
btbind in performance and -impress upon them the need 
to -follow the scbeme in ,letter and spirit. 

4.. The eom.it.tte are surpriled _too note that the Ministry 
of Urban Development had not cared to test-check the 
COFMClnelll of alae Apr. furftillbed by the States/UTs in 
respect of _&lllCntation of the eeheme and instead they 
~ GI1Iy ,oi. ." the Fe,.... NCeived from them. The 
COIIU1Ihcee deprecate the laxity on the part of the Ministry 
ill aot 'Yerifyiq the veracity of the fiaures furnished even 
in respect of the Union territory of the AndalMn and 
Nicobar Islands where the Union Government is directly 
responsible. The Committee would iMpress lIpon the 
Government to take adelluate _rcst to assess the practi-
cal worldna of this social welfare measure. 

4.25 The COmmittee are distressed to note that so far the 
Ministry CJl Urban Development have not been able to 
evolve sultabl. suldeUnes for proper implementation of the 
scheme for LancIIess Rural Labour and collection of data 
and mostly they depend on the statistics supplied by the 
Staie asencics. Even tbe Ministry have not isaued JUidc-
lines for associating tbe elected Gram Panchayats in imple-
mentation of the programme which is essenJial for having 
people's involvement and participation in the scheme. The 
Committee are of the opinion that suitable procedure to 
test-choc1c the i orma o ~ supplied by the States should be 
evolved. The Committee also urge that Government should 
immediately issue suitable guidelines to States/UTs for 
involvement of Gram Panchayats in the implementation 
of tbe programme, 

4.26 The Committee note that the pattern of implementation 
of the scheme for landless rural labour varies from Slate 
to State. The Committee abo note that because of the 
vastness 'of tbe country and otbei' aeotraphical' ClOIIIidera-
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2 3 

_._--.-.-- ----~-it-i ~1  t --~ i ~rm t  in the imple-

Mentation of tbe ICbemt or itt "avina an excluaive agency 
for idetdif,ma and "eYelopiRl the bouse-sitca. The Com-
mittee 8aree that ill tbe circumstances. uniformity in the 
size of the plot « __ a" tile level of usista.oce should 
be maintained. They. bowever. impress that the biably 
'deprived sections of the SOtiety should receive preference 
in the matter of aivina financial a.sislltnce and allotment 
of house-plots. 

19. 

20. 

4.32 The Committee are surprised to note that the acheme for 
LaIldless Rural Labour is be., implemented without creat-
ina a suitable and proper lIIOIlitoring cell at the Centre. 
1bey also note that a propauJ for havina lOme relional 
monitorina orpnisation had been dropped due to certain 
implications. The Committee. further note that the Central 
Ministry had made certain ia.cfepth studies at the capitals 
of vlIriouK States which remaiaecl confined to the Minutcs of 
the meetinlll and for want of adeuqate stall. DO proper 
follow-up action on ~ ftadiftll of the atudiea could bo 
taken. The Committee mlOIJnnend that the monitorinl cell 
in tbe Miniltry should be sultftIy strenJlhened. both qualita-
tively aDd quanlitati¥cly, at the administrative as weD as 
technical ~  in order to eftIUf'e proper monitoring which 
wiD effectively improve the implementation of. the acheme by 
the States and un ill fetter IUIII spirit. 

4.33 The Committee note tIaIt 011 die behest of the Ministry. 
• Centre for &ahaIli1l" Beaearch. Plannina nnd Action, 
New DcUri bad evaluated the imPcmentation of scheme in 
the four dJIIrica of Orilla. The Committee nre of the 
COIIIidered viw' tlud more such a 1 tio ~ should be con-
ducted in diffemlt States aadlITs to pinpoint the week 
spots in the illQlfemcatation of the scheme for a"propriate 
remedial action. 

21 . ~  6 The Committee note that a Part of national relOurcel 
is being' invested in the acheme for HOll8iUS for Landless 
lturat Labour. The Committee further note that no proper 
survey to assess the Ilumbor of homeless families bu been 
conducted 10 far and calculation are ba... more or less on 
the 1971 or J981 ceDlUI filures. The Committcc recom-
mend tbat in order to ensure that the benefits of the 
scheme J1IaCh the poorut of the poor landless rural people 
it is essential to identify them on a ~ t matic aDd contiauiRg 
basis and with that end in view it is essential that a national 
housing census in the rural areas i!l undertaken. The 
Committee  SUIPst that in order to ~rt  IUeb a gigan-
tic venture, q:lp of the States and U.Ts and their local 
bodies like Panchayats etc. should be sOlllht. While con-
ducting the survey. details' of pucca hOUle. semi-poCCA _ .. -_ .••......... __ . __ . __ . -._----_ .. __ ............. _-_ ...• _-_ .•. "'-_._-.-_._ ... _----
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23. 

24. 

._----_._----------_._--_ .. -----_._-------------
2 3 

house. serviceable bouse aDd unserviceable house should be 
separately enumerated and the miaratory nature of tbe land-
less rural labour sbould be taken into account. -This will 
ensure ~m m tatio  of the scheme in II planned and 
systematic way. 

5.9 Tho Committee are happy to 110te that the Government 
bave accepted the U. N. Assembly R.esolution for observing 
1987 as International year of the Shelter for the Home-
leSll, and feel tbat as a befitting response the Government 
should give an impetus to the scheme of housing for land-
less rural labour by accelerating the pace of implementation 
of the scheme with the end -in view that by the tum of 
century there does not remain a single rural landless family 
shelterless. The Committee are of the opinion that direct' 
involvement of the beneficiaries with the implementation of 
tho Pf'OIramme is a condition precedent in making the 
scheme a success and ensuring that the benefit" of the 
schelllCl flow only to tho right persons. The Committee 
would also like to emphasise the importance of construc-
tina bouses, in clusters where common facilities like water 
supply, approach road, sanitary facilities could be econo-
mically provided and houaea 110 located tbat tbey are near 
the place of work of the labour. 

S .12 The CQmmittee note that the administrative control over 
the National Cooperative Housing Federation has been trans-
ferred from the Ministry of Aariculture to the Ministry of 
Urban Development. This arran,ement,-the Committee are 
sure, will result in better and effective implementation of 
various housing schemes. The. Committee recommend that 
Ministry should ensure adequate flow of funds for rural 
housing through the housing cooperatives in the field of 
hoosin, for landless rural labour. 

S. I S The Committee feel concerned to note that Goverlllllent 
have not yet conceived a National Housing Policy. The 
Committee feel that the time has come when Government 
should give a serious thought and evolve a 'National Housing-
Policy' without further lOIS of time for planned develop-
ment of livable human settlements keeping in view the 
basic requirements nnd need for having pleasant environ-
ment. 1be Policy should be explicit abOllt the time schedule-
for achieving the let tarlet. 

----------------------.--.--------------------------
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ANNEXURE-HI 
Slal.",.1I1 INIicalilll Slale-w'" III/oealion lor SCIST Hou/", WIder RLEGP 

(PIn 2 '11) 

---------- --
SI. . Statcs/UT •• 
No. 

---------'-------- -
1. Aodhra Pradesh 
2. AaIam 
3. Bihar 
4. OiUarat . 
S. Haryana 
6. Himachal Pradesh 
7. Jammu & Kuhmir 
8. Karnataka 
9. Korala 

10. Madhya Pradesh 
II. Maharashtra . 
12. Manipur 
13. Me,halaya 
14. Nagaland 
IS. Orissa 
16. PuzUab. 
17. R-.tja,than 
18. Sikkim 
19. Tamil Nadu 
10. Tripura . 
21. Uttar PradoIh 
22. WestDe1lp1 . 
23. A. & N.lalauds 
24. Arunachal Pradesh . 
1S. Cbandiprh 
26. D. &N.Hawli 
27. Delhi 
28. O.D.&Diu 
29. Laklhadweep 
30. Mizoram 
31. Pondlcherry 

Total: . 

Expcrimntal Rural HouliDi. RoIearch & Dewlopmeot 

(Rs. in lakhl) 

Amount 

982 o()I) 
21S'00 

141"00 
320o()l) 
8So()l) 
6Oo()I) 
74 o()I) 

467o()1) 
459o()1) 
72' -00 
791 o()I) 

11'00 
IS-OO 
10000 

448o()1) 
137 -00 
338000 

8·00 
887 -00 
33 -00 

16970(10 
768-00 

8000 
8o()1) 
2000 
40(10 
4-(10 
go()l) 
2-00 
80Q0 
8000 

99000(10 

100 -00 

10000.00 -.-- --------- --------- .-.. - .. __ ... 
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ANNBXUItE-W 

Sta_fIII ,,",win, Fund, r./ea.ret/ untW ,. ScM",./or Provis"" o/Ito"" II,., to LtwI· 
I", Wora" I" RIIraI ANa, fI;lJto 31" March, 1974. 

..;. 

81. Name ofStato 
loio. 

(Para 3·1) . ,. 

-------------------
CoDtral fioanoial 
Assistance rolea._ 
. (RI. in Lakhs) 

---------------------------
1. Andhra Pradesh 

2. Bihar 

3. Gldarat 

4. Haryana 

5. Himacbal Pradesh 

6. Kamatalea 

7. Kerala 

8. Madya Prado.h 

9. Mabarashtra 

10. Oriua 

11. Puldab . 

12. ~a t a  

13.. Tamil Nadu 

14. Uttar Pradesh 

15 West Benpl . 

TOTAL 

32'78 

15·71 

76,65 

0'06 

0'38 

59'84 

358 -44 

49'91 

41'14 

2'10 Refunded 
in March. 
1974. 

, 
16:S6 

7,19 

56-64 

7 ·71 

4·85 

729·96 
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ANNEXURE-V 

MIItImunr NHd, P'OII't11ftme-Rurcrl IIoUHl,.,·CIIIfII ,.,. ctIIIIIruel_ Sthmw, 
(See Para 3 '1) 

Sl. 
No. 

Sta.,/UTI. 

---------
1. Andhra Pradelb 

2. Assam 

3. Bibar 

4. Gldant 

5. Haryana 

6. Hlmacbal Pradesh 

7. Jammu II: Kashmir . 
S. Kamataka 

9. Kerala 

10. Madhya Pradesh 

11. Mabaralhtra 
12. Orissa 
13 .. Punjab. 

14. ~ tba  

15 Tamil Nadu 

16. Tripura 

17. Uttar Pradelh 

IS. West Beqal . 

V.Ts. . 
1. A &: N Islands 

2. Dadra &: Nagar Haveb 

3. Deihl 

4. Ooa, Daman " Diu 
5. Pondicherry 

TOTAL 

r~ : Plannin. Commission. 

(Rs. In lakha) 

Outlay 

-----
1980-85 

7675 

1000 

1100 
3085 

990 

2S 
100 

5sao 
1200 

29900 

3500 

800 

1200 
475 

2500 

100 
1800 

1200 

5 
]0 

45 

SO 

90 

35350 

Note: The Sclaeme is not in operation in Manipur, MeJbalaya, Nagalaad, Sikkim 
&: UTI. of Arunachal PradeIb, Labhadweop "MlzorJID. Proarammc iD 
Cbandlprh wu not ligaJ8caat. 
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ANNEXURE-VII 

NIIIM 0/1. Slal.,/UnIon Tmllorw, whlell MIImd 14l11l1tWn or where tit. u,lIlal/IJ" 
or rill., Im'e tl/Niltly ~ t  (Para 4 '21) 

1. Aadhra Pradeah 

2. Bibar 

3. Gujarat 

4. Haryana 

5. Himachal Pradesh 

6. Jammu Ie Ka'bmir 

7. Korala 

8. Madhya Pradesh 

9. Mabaruhtra 

10. KarDataka 

11. Manipur 

12. Oriua 

13. Punjab 

14. Rlijasthan 

15. Tamil Nadu 

16. Tripura 

17. Uttar Pradoth 

18. West Bcnaal 

109. Andaman Ie Nicobar hlaDds 

20. ChaDdi .... b 

21. Delhi 

22. Ooa and Daman Ie Diu 

23. Lakabadweop, MiDiooy. Amini Dweep klanda 

24. PoDdieherr)' 

Note-Information reprd1q NIt oftbo St&teI/Uaioa Territor_ DOt readily 
available. 
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